RAJYA SABHA [22 April, 2003]

DISCUSSION ON THE WORKING OF THE MINISTRY OF HOME AFFAIRS

THE DEPUTY CHAIRMAN : The first speaker is Shri Pranab
Mukherjee.

SHRI PRANAB MUKHERJEE (West Bengal): Madam Deputy Chairman, |
thank you for permitting me to raise a discussion on the functioning of the Ministry
of Home Affairs. Madam, from the very beginning of civilization, the principle,
rather, the most fundamental responsibility of the State is, to protect its people.
Even in the old treatise like Mahabharta, it was suggested by Pitamaha Bhisma in
Shanti Parva. When Yudhishtra sought some advice how to rule the country or the
kingdom which he won, the first advice given to him was that he is entitled to
have a share of the produce of his subjects, but he is obliged to protect them.
Even in the modern concept of the State, certain rights are considered to be
inalienable, which no State can interfere with, and one such right is right to life,
right to' security, and the Union Home Ministry is primarily responsible for the
whole country as a custodian to provide security to the people of this country.
When | say so, | am fully aware of the Constitutional responsibility and the
scheme of the Constitutional mechanism in which public order and enforcement of
law are State subjects. But so far as' the Union Government is concerned,
Constitution specially entrusts the responsibility under Article 355 to protect each
and every State from external aggression, and also, from internal disturbance.
Madam Deputy Chairperson, if | take the hon. Home Minister and Deputy Prime
Minister, in the memory lane almost 30 years back, when he happened to be the
Leader of this House, and when the major amendment to the Constitution was
brought, in 1978, -Janeshwar it was also a minister at that point of time - the
phrase "internal disturbances" was deleted from Article 356 and from some other
Articles. But under Article 355, it was retained, and if was retained to ensure that
the Union, in cooperation with the States, can provide security to the people of
this country. Having said that, the very preliminary question which comes to my
mind is : Do we have an effective instrument to discharge these responsibilities?
And for that, Madam, | would like to quote certain basic figures. We have more
than 102 crores of people, living in an area, landmass, of 31,66,414 square
kilometres. And what is the total number of police forces, which we have in this
country? As per the records made available to us by the Bureau of Police
Research and Development on 1st of January, 2002, the total number of police
forces including the lathi-wielding police constable in the States - State Police.
Civil and armed Police taken together are 14,93,321; Central Paramilitary
Forces, 6.18,734; total, 21,12,055. That means, these
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21,12,055 police forces, including about six lakh Central Paramilitary Forces, are
to protect 102 crores o' people living in an area, landmass, of 31,66,414 square
kilometres. And what does that mean? Per 100 square kilometres, just 47 police!
Per one lakh population, it is 145 police personnel, vis-a-vis the West. | am using
this word 'West' because we have the figeres that are there in the West for our
size of population, comparable size of population. Even if we take Malaysia, it is
429 police forces per one lakh people; France 349; England 343. | am not going
to the Russian Federation or Singapore, which has more than 1000. So, this is
one inherent inadequacy with which we have to function. The second problem is
that, if we just analyse the state of security for the last 10 to 15 years, we find
there are five important segments, which are to be dealt with. One is the area of
cross-border terrorism, aided and abetted by Pakistan. Second is the insurgent
activities indulged in by a large number of organisations most of which have been
declared 'outlaws' in the whole North-Eastern region. Third is the growing
menace of the left-wing extremism which is spreading its tentacles, which was
earlier confined to, or which, rather,” originated from, a small village in Bengal,
known as Naxalbari, and now it has covered the entire area, belonging to the
large segments of Bihar, Jharkhand, West Bengal, Orissa, Chhattisgam, Madhya
Pradesh, Andhra Pradesh, and even spreading to part of Maharashtia. And they
are trying to contemplate, to create a compact revolutionary zone, and are
establishing their contact with the Maoists in Nepal because there is the chicken-
neck. The fourth and fifth areas of ccncern, which are out of the social dynamics,
are the caste conflicts and the communal conflicts which we are having.

Now coming to the area of cross-border terrorism. | would not like to
take much time of the House because it has already been debated and discussed
on a number of occasions. But | would only 'ike to quote para 1.29 of the Annual
Report of the Home Ministry for the year 2002-03.-

The Government of India is determined, more than ever, to root out this
scourge of terrorism and militancy and to restore peace and normalcy in
the disturbed area..."

| have no quarrel with that observation. In the concluding part of that
paragraph it is stated:-

"This stance of the Government has received unequivocal,
positivesupport from the international community also. Already, India's
lone fight against the forces of terrorism is becoming global."
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Madam Deputy Chairperson, | am afraid, | cannot agree with the
concluding part of the statement that our lone battle has become a global battle. |
am afraid, it is not so. Had it been so, | would have been too glad. In this
connection, | would most respectfully submit that when we were having a
discussion on the floor of this very House, and the debate was replied to by the
hon. Leader of the House, and the then Foreign Minister, Jaswant Singhji, | put to
him a simple question-"What is Taliban regime?" Those were the days when the
USA launched an attack against Afghanistan, Taliban regime in Afghanistan. The
response of the hon. Minister was: "Taliban regime in Afghanistan is nothing but
like a factory producing only terrorism, and if that factory manufacturing terrorism
is destroyed, that takes India's concern of cross-border terrorism." Taliban regime
has collapsed, but there is no respite so far as we are concerned, despite the fact
that the institution which was manufacturing nothing but terrorism has been
liquidated. Most respectfully | would like to submit that our perception of cross-
border terrorism and the prollerns in Jammu & Kashmir is not equal to the
perception of the major global powers. Had it been so. | am sure, the
neighbouring "State, which is providing all sorts of logistic supports to cross-
border terrorism, which is aiding and abetting cross-border terrorism, despite the
solemn commitment made to the international community in the form of an
address in January and March last year, would have been declared as a rogue
State. But it was not done.

(MR. CHAIRMAN in the Chair)

Therefore, my point is, let us not live under an illusion. We shall have to
fight .our own battle. It is a lone battle and we shall have to fight it. There is no
doubt that in your determination to stamp out cross-border terrorism, the
Government has received overwhelming support from every section of the House
and all political parties in this country, and they would continue to do so. But, let
us have no illusion that somebody is going to fight our battle. We shall have to
fight our own battle.

In that context, Mr. Chairman, Sir, | would like to draw the attention of
the hon. Home Minister to two major aspects. The first aspect is,, as | pointed out,
is the inadequacy of the number of security forces, the coverage. In our political
jargon and vocabulary, very often we use the term that we are spending a huge
amount of money on police forces and security forces. It is not so. If my figures
are correct and if | am wrong the hon. Minister may correct me-the total Budget of
the State police forces, all the 28 States taken together, and the Central
Paramilitary Forces, added together, for the yea"
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2001 02 was less than one per cent of the GDP. The expenditure on police
forces, including the entire paraphernalia has not been much. Therefore, the
Government has rightly identified the areas of modernisation of the police force?.
Modernisation does not mean simply raising new battalions, adding to the
numerical strength of the forces. it requires equipment which will strengthen the
striking power of the security forces and enhance the mobility of the security
forces. It requires training and it also requires increase in number. What we find,
while analysing the Budget of the Central Government, is that some progress has
been made in respect of the Central Paramilitary Forces. But it is not adequate. |
will give just one simple example. The ITBP is a highly sophisticated, elite force.
They are to perform very difficult jobs in hostile terrains. Some restructuring has
taken place. From four companies, they have gene up to nine companies. But the
Force remains inoperative for want of supporting staff, including drivers. The
areas where they are located are difficult terrains. There is no motorable road.
They have to carry their provcions on the back of mules. Even these animals are
not provided in adequate numbers. Therefore, merely by creating additional forces
or additional companies, it is not. possible to make them function more effectively
because all the loose ends are not tied. We have to improve our intelligence set-
up. | am glad that the Group of Ministers have made some major
recommendations, though for obvious reasons it is not known to us what type of
arrangements are being made by the Government. | presume that the Home
Minister will take care of it. Intelligence collection is one of the most important
functioning to provide security and to strengthen the security arrangements. For
obvious reasons and rightly so; we do. not bring the functioning of the intelligence
agencies like the Intelligence Bureau under the scanner of public scrutiny. But,
here, | would most respectfully submit to the Home Minister that he should, from
time to time, take the House into confidence and whatever information he feels
necessary to share with the House, to share with the public, he can do so, so
that, at least, there are some checks. People will feel assured that the Union
Home Minister or somebody in the Government is keeping a track and they are
assuring that this vital organisation is discharging its responsibility in a proper
manner.

Mr. Chairman, Sir, coming to the States, | am sorry to point out that the
modernisation programme in the State is quite tight. | know that in many of the
States, a large number of conferences have taken place; Home Minister has
written to the Chief Ministers; Home Secretary has written to the Chief
Secretaries; periodical conferences have taken place, but not much
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improvement is seen because there is one major area of concern and that area is
the mechanism of sharing the cost. Presently, the modernisation cost is borne 50
per cent by the Central Government and 50 per cent by the State Government.

Couple of months back, we had the privilege of discussing the State
finances on the floor of this House and we found that whatever resources were
available at the command of the State Government, a substantia! part of it goes
in meeting the salaries, pension, wages and interest payments. Perhaps, States
do not have any function today except discharging these 3-4 items. | know
somebody may point out that Centre does not have unlimited resources. | agree
to that but my point is whatever you spend, if you spend hundred, if you spend
two hundred, take the responsibility on yourselves, provide them the equipments,
provide them the gadgets, provide them the equipments to enhance their mobility
and striking power so that the pressure on the Central Para-Military Forces gets
reduced. If it is not done, | am afraid - we have discussed this issue on earlier
occasions also - there will be more and more pressure on the Central Para-
Military Forces. The answer does not lie in creating more battalions, answer lies
in improving the efficiency of the State Police Forces including its intelligence wing
so that there is less pressure on the central agencies and after all, it is the job, it is
the responsibility, constitutional responsibility of the State Government.

The present sharing mechanism is not a question of rationality; whether it
is good or bad, but the fact remains that most of the Police Forces are becoming
the first casualty because they are not providing the matching ..shares. Therefore,
whatever resources you have, whatever resources you get, you spend it by
providing them the necessary training equipments, because three objectives ought
to be achieved. Firstly, the striking power of our security forces must enhance;
secondly, their mobility must enhance and thirdly, their intelligence collection
capacity must enhance and if it is not done at the State level, | am afraid, it will be
extremely difficult for the Central Para-Military Forces to discharge their
responsibility.

Now, | come to one specific area. All of us are aware of the problem of
the North-Eastern Region. The whole of North-Eastern Region, except a few
pockets - most of these areas, large number of areas and districts - are having
problems. This morning the hon. Leader of the Opposition drew the
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attention of the Government towards the fight between the two Tribes, i.e.
Dimasas and Hmars in the Karbi Anglong and the North Cachar Hills District. The
parent organisation, the NSCN, especially the NSCN (IM) group are also spreading
their tentacles. We shall have to be careful. We welcomed it when the
Government invited the NSCN (IM) group to come to Delhi from Bangkok and
have a dialogue. We believe that the issues have to be resolved through
dialogues and through talks. But, at the same time, we shall have to ensure that
they do not take advantage of the good gestures shown by the Government by
opening dialogues and using the ceasefire, as Some sort of coyerage to enhance
their influences over the areas. It is no longer a question of the Greater Nagaland.
They are raising this point for the last 50 years. But there is no limit. In two
districts of Arunachal Pradesh, Tiraap and Cheselang they have carred on with
their activities because some Wangchuk, Naga tribes live in those areas. | have
already mentioned two districts of Assam which are under their influence. In fact,
they are acting as some sort of an umbrella organisation. You have a dialogue
With them, by all means and try to bring them bacK on the right track, on the
mainstream. But, at the same time, we cannot lose our vigilance. We shall have to
take note of whatever is happening. In our anxiety to avoid the problem of today,
we should not create more problems for tomorrow. We all know that there are
certain issues which cannot be resolved so quickly and so expeditiously despite
our will. But the Government of India cannot and should not fail to discharge its
responsibility to protect a State. Unfortunately, - | would not like- to mention the
names of States - some of the State Governments in the North Eastern Region
are .functioning for name's sake. Their writs do not run. Insurgents have taken
over informally.

Recently, in the Asian Age of 13th April. | found that the NSCN (IM)
group passed its annual budget. Just imagine, an organisation which was
outlawed just a few years ago, i.e. the NSCN (IM), passes its annual budget.
They are passing their annual budget on the Indian territory as if it is a State
Government. The revenue is Rs. 18.79 crores which excludes the stipends which
are to be provided to the armed cadres. Except the two very high ups, Mr. Issac
Chifsi, and Mr. Muivah, - their stipends are not specified - others are entitled to
have Rs. 30,000 per month. It varies from Rs. 1,500 to Rs. 30,000. | think the
Secretaries to the Government of India would feel jealous because they are
getting almost identical salaries. Let us have a discussion with them. Let us have
a dialogue with them. Let us try to bring them back to the mainstream.  This
matter has already been brought to the notice of the

245



RAJYA SABHA [22 April, 2003].

Government. When the February election in Nagaland was taking place, this was
one of the conditions. They publicly declared that they would not interfere with the
local elections. But, unfortunately, they did not keep their promisa. | am
constrained to point out that even our security forces which were deployed there
to look into these aspects, did not discharge their responsibility | would request
the hon. Home Minister to look into these specific areas. . The next point on
which | would like to draw the attention of the hon. Home Minister, | have pointed
out one of the shortcomings in respect of this modernisation programme. Another
shortcoming, which is coming to our notice, is in your funding pattern. As |
mentioned to you, the State Governments' financial position, you are recouping,
reimbursing the security-related expenditures, but there should be some
advances. Instead of their spending and thereafter reimbursing it, | think, a
mechanism should be evolved wherein some advances could be made on the
pattern as the Union Finance Minister gives advances of the taxes to the extent
of one-twelfth to the. State Governments. Simiiar arrangement should be
introduced so that the State Governments can effectively utilise those resources.
Some area is being covered by these advances, but not the whole area. My point
is that every security-related expenditure, at least, a part, one-twelftn of it, on the
basis of approximate expenditure, because nobody can precisely say what would
be expenditure for the full 365 days, but from the experiences of the past, some
amount could be released in advance.

The last point on which | would like to draw the attention of the hon.
Home Minister, which we have also debated, the point which | am talking today,
is nothing new about it, everyone of us know it. The question is to muster
courage, to have strong determination to put an end to it. One of the major
reasons for the ineffectiveness of our' police forces' administrative mechanism is
politicisation. The Vohra Committee's Report is there, various expert group
reports are there, unless we can take courage and prevent the politicisation of the
permanent Civil Service, whether it is the police force or the administrative force, I-
am afraid our democratic structure cannot function, because that is the only
effective instrument we have and if we find that with the change of political set-up,
I do not like to mention the name of a State, there are States, where the average
tenure of a District Superintendent of Police, and a District Collector is not more
than six to seven months. And, nowadays, most of the districts have a population
of more than one-and-a-half million. If the tenure of the most important civil
servant like the District Magistrate and the DSPs is for six months to seven
months, what type of
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performance can you expect from those type of officers? can't you do something
in this matter? Can't you consider giving a serious thought to the Administrative
Reforms? If | remember correctly, in the mid 1960s, we established the
Administrative Reforms Commission under the Chairmanship of Shri Morariji
Desai. There is an Administrative Reforms Department, after all you are not
administering land and water, you are administering people, the type of
machinery, the type of system which you had in the 1950s and 1960s which
could take care of 500 or 600 million people, which cannot be adequate to take
care of more than one billion people today. Therefore, it is highly necessary -
when it is available to us with the technological improvement, - for us to make
major changes in these areas. | would most humbly and respectfully submit to
the Government, through you, Mr. Chairman, Sir, that it is high time that we
should think of setting up any Administrative Reforms Commission, to look into
various aspects of it. Today, | read in the newspaper, of course, we will get an
opportunity, if time permits, to have one important report in respect of delivering
criminal justice expeditiously, on which, | think our legal luminaries, who are
Members of this House, starting from Shri Fali Nariman to Shri Kapil Sibal and
Dr. Singhvi, all of them will apply their minds and will have the opportunity of
having a discussion. But, major reforms in our administrative set-up are called for
and, therefore, it should not be delayed. With these words, Mr. Chairman, Sir, |
thank you for giving me this opportunity of initiating a discussion on the
functioning of the Home Ministry.

SN AR ATeea( UREHT ) : U S, WRA WRAR H [
HATAR BT WM FB-F© I9H a1 IR o 7RE 81 8 1 & I 7 a1 S
2 5 98 & 781 €, A% wd= B, wdaas 7 | 99t Sft, afs &9 Rk '
AT & SRR § TS+ dTel fawdl &l 81 < 1 89 98 ¥ <% Jai o fob Ryt
I 1 TRE & $B Al B BISHR I AU HATAAT &b IR Hel —1- Bl I8
HATI | I §U & | SAICTY 3R H U8 g [ & HATAT B! AHIE BT HTH ATIS
HRBR B g1 Nl BT AHET BT B 8 A T8 HATAI DI a4l BRad gU o
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IHEB I8 I DI Thd AR JAGUSAT &b ATHT G4 F TSI Al b oU H§ TSI g8
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TR FAMY S ]2 ST fORIE BT MR S &1 gOUANT-Y AR FaTed T4 & Sil G-
AR T8 HATT A IS 9 B | $Afel # dal b I8 #3rery 9 7, 94
g 81 [UTafr Sff, 39 94 Ji=l W fUsel 5 |rell § 33 100710 &I TSR Bl
FT RPIS T8T 87 1 37 | 4 f5¥l U Wi FHRAT BT FHATET B H I8 TRDR
B g & AHTIRT ST, J2I AT T & T4 URIRA H URHTY 9 &b AT 6y Y
o I FHY AR A1 I8 #1511 1 Al a1 o7 o 319 BIewiR FHRIT BT FHTETT
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BN H T I A1 I9 FHI TART 8 HATSHI RN B V8T AT? 9 F9G AL
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Tenfie wie 7 Ugcl 9 &1 UGS 9198 IR WS ORI H Yaild &l BH fhar | §
g HEl A 6 AT TG Y G, FAI BR gAT? 3R BH SHBI [JTeIq0) B dl
T &F eI 9T b S5 Aaa1 HigT dedy @9 IRaR &1 39 g faeaRaRT |
o7, foT faraRemRT 4§ 941 sreqwrd] Bl
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S &1 BT ARTRS g AR JATH I &b BINE IHIG b STRY (3 I B
RATIHT BT HYHT SET ST AT? FE YRAR BT aTdell § T8 BIRRE SIS ST
YhR HIEpIIdh MGG HEA &, Ol [FCeR 37T ATSIdTG Bl TR FHATSTATS
P o7 | IR | @ Y 1 I8 ARB D a1 i & fgrrgarg &
Rrgia &1 & v ufoeu 8 1 I8 deu © 1 omet 7 ATaRaR &) TRdR A¥1G & dhed
o g1 i) B IRAR b Sh FTH 7S TS © , 981 89N <91 4 39 fgNreare &
T & 3R I8 [Fgcd Tea BT SRIAT BT AT | 1+ del o1 [ 59 o5
F1 fag g F B -3 T T | T IS ' AP Igarg g, o
Ap I IgATE Bl Fa] AR BAR [EHAT Sl Bad I8 87 S8l & Gl H,
IBI Bl el AT fh IR TN &b Je, Bl &9 ADIcIh Irgdla b SIRY IS
7 I A1 TS 89 U8t e B, ST oTe1 89 © | |Taf Sft, § wer arg &
ORI & T8 TR b a1 8 H3AT Sl & Sl G479 ATY , 39 g1 IR 98f &
ARIRG TIeYAe - I8 el AT, § e HRA1 arg i b TA1 e 2 S srrsaroit
STt IR-GR IE Yl ST & [ d gep Haenf+re 9 o= 8, 7 b d6 7R & g uv” |

[UMRT Sff, W9 IRAR & faReRT § e gataso 8 Fiphid
RMCATE BT eI 0T [RS8 | SAfTY 39 YN HIdl ARAQTRIS I91d Bl g1 arel
oot +ff el &1 FHTETT B9 TR Qud 21 o g9 I8 ol O 39 FTdt H 3
T fawat &t oy AIeTRiadT &1 Siex therdT 7, R AeIeTiiadt vedbd)
2, S THM H&l Bl BTl T | 59 1 H TWRER 7 I SR I B UG Bl
GOUAN [T | HIRT B THH FILT D ALABN DI Sl ANT AT AR < I8 &
3R 9T Afthep! & WY T qToll HRA 2, IS9P RIATh TN I[& HATAT BT T
AT 87 BHRT I[E HATd AR <3 & I & &R G2 &b Ui, S g
BI ISR F I P8 AR I © , T4 GRS 984 991 & 6, P
I gHARYETdT & Uil BHRY WRGR fha! faea=a & 2, I8 89 99 94 © |
§ g8 Pe1 argil & I8 a8 giardl aore € Sl 9Rd ¥ Adidbars & g S
TR HRAT 8 | AROTHOTHO ey i a1 fomg, wwregare S8l sTeqwiedd
AHIGTRIGAT Bl a1 ST 8, I81 Tcuvied Areliagdl | IR siddarg g:
IS ARG B ST 1 & | JATST SHRT MG, G Sfl, AIETRIS
ATl b ST GEh H BT BT © 3R GHITI ! a1 I8 © [ I8 WA TR b
AT B STE WIS Y& B FHKT T O TET ¢ |

[UMRT S, 31d # HYHR B T BT AEM | HIAR T AR 9 B
foT U ggd gt f&a1 iR gkl &1 vy & | SR 89R Q9 BT Thell 3R
IRGSAT BT, TART THRYUL BT , TART ATST AP BI, TAR AT B9 BT
IiTeh 8 3R SHfelY 89 ol e 9gd &1 3789 Akl & [ $9 TR Fd Bl &
B9 B PIA T | 39 A9 B B A 1A HAAT DY 378H DT T, I8 AR T8
HATY 8 | THRT AT I8 TR & [ DR BI (G FH1 & [Usel g=1a 3 g8t
Tqd T Bl bad T8l So1¢ Y T I8 A4d 81 I1 fF-1 I8 el 81 b AR
HIHR B FERIT & FHIE & foIU aredg § THRdT Q 319 §¢ V&l & | gUrafer off,
9 BHIR T8 |3 Sl T UGHIR HHTEAT AT
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a1 frgfred gaRm @1 9 & s off, Afeh ga <@ & Mefea gaerm ar g1 &
I GIAT DI AATY BART AIHAIBI IR 37T TS 3iR WRBR Dl @R db 7 ol | TAR
FRIGR STATHT 7 37U ST SR 9 Q¥ DI T DI &l BT | AR Sff, LR
TN & FHTET B {2 § gradid & v S seH STV 71T, 9 89 99 S § |
TEe HOWI0 U S B Aged H HHS! 18 TS | 98 BT A & el 3118 dIRp B
werad H aRared T8 R US| 9SG 915 St SIHeTH! Sif 31T | KGRI | 8F
I TRH-TRH FATT Gl 78 , oAb SI B G WA gaTl, Ih AR A 1
QI o ATl YT 1 Y | 37 THOUH0 dIRT ATEd 317 & | 8Tl 81 H Jerr w31 it
BHIHR T, ST T 36T Hhd & 3R T81 B ARBR F W) S ARTET 2 | 8 AT HY
5 HeR BT 9% erertt | oifdh FAR qRI SiET 1 <@ gy #-1 I8 31Ten 99
H Ug 9l & b A7 8IR A HeH %l B2 T AXGR Hl I Q=T el a1y
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DR. V. MAITREYAN (Tamil Nadu) : Respected Madam Deputy
Chairperson, | rise on behalf of the AIADMK, to place our views. The major
emphasis of the Home Ministry is on internal security, terrorism and cross-border
terrorism. The hon. Prime Minister of our country, Shri Atal Bihari vajpayee, Is
very fond of annual' musings We have read about his Kumarakom musings, Goa
musings, and what not. On 1st January 2002, in his annual musings, he devoted
a great deal of attention to terrorism; not surprising, but natural, considering the
fact that hardly two .weeks earlier, the country had wtiiessed one of the worst
attacks on the pillars of democracy. So, Vajpayee ji expressed his resolve that we
shall triumph against terrorism. And lest some people should confuse the country
between terrorism and freedom movement, the Prime Minister goes on to expand
his views. He mentions, "where the path of the terrorist diverges sharply from that
of the idealist and the revolutionary is in the choice of the means he employs
Because of his murderous ways, his intolerance, and his extremism, he expels
himself from the pale of humanity and descends to barbarism To allow such
barbarians to succeed, even partially. even in a single corner of the world, is to
invite danger for the whole civilized humanity." It is with this preamble to root out
terrorism, that the Government of India brought the POTA Act. and it was
passed. During the POTA debate, the hon. Union Law Minister. Shri Arun Jaitley,
spoke eloquently on the need for bringing in the POTA Act. He said, and in fact,
he cited the assassination of one sitting Prime Minister and one former Prime
Minister. Mr. Jaitley argued, in fact, that terrorists like Rajiv Gandhi's killers,
needed a law that was tougher than TADA. This, he said, was because under
TADA, causing communal disaffection was a defining feature of terrorism, which
did not apply to the LTTE. To quote Mr. Jaitley, "The saddest judgement in this
regard was in the case of the assassination of Shri Rajiv Gandhi. The Supreme
Court said the LTTE wanted to take revenge. They killed him. So, where is any
disaffection

256



[22 April, 2003] RAJYA SABHA

between communities? Therefore, TADA was not made out even when Rajiv was
assassinated." By the Government's own admission, then, POTA was made
more stringent than TADA in order to better prosecute those like the killers of
Rajiv POTA was made so stringent that it brought in its ambit not just terrorists
like Rajiv's killers, but those that backed them in any way, including providing
funds and attending meetings held in their support Accordingly, as per the POTA
Act of 2002, a copy of which | have here, 32 militant organizations have been
named as banned terrorist organizations. | shall just give the sequence of events.
Who killed Rajiv Gandhi - a suicide squad of the LTTE. Who masterminded the
killing - LTTE chief, Velupillai Pirabhakaran. Who in India is the best-known
champion of the LTTE and Pirahbakaran.

SHRI C. P. THIRUNAVUKKARASU (Pondicherry) : Let him make
allegations on the basis of record. Simply saying that is responsible for
everything is not correct.

DR. V. MAITREYAN : Please, do not worry. | am quoting.

SHRI C. P. THIRUNAVUKKARASU : You say it on record that' is
motivated.

SHRI S. S. AHLUWALIA (Jharkhand) : Madam, first of all,* is a Member
of the other House. ...(Interruptions)... Flease, Dr. Maitreyan, you must withdraw
your words, because you should not mention the name of a person who is an
hon. Member of the other House.

DR. V. MAITREYAN : Even if i do not mention the name of the oerson,
the whole country knows who is who.

SHRI S. S. AHLUWALIA : Dr. Maitreyan, that is a matter whi:h is sub
judice, it is lying in the Court. Let them decide what is the fate of the Member. But

why discuss it here?

THE DEPUTY CHAIRMAN : | understand that.

* Expunged as ordered by the Chair.1
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SHRI C. P. THIRUNAVUKKARASU : Nowhere has it been mentioned
that he has been accused of this case. Dr. Maitreyan must speak on record.
Madam, nowhere he hats said that. He is accusing him. ...(Interruptions)...

THE DEPUTY CHAIRMAN : Okay. Whatever it is, we are not
mentioning the names. ...(Interruptions)... | tell you one thing more. First of all, a
person who is a Member of the other House, we do not take his name. Secondly,
anyone who is not here to defend himself, we do not take his name. And thirdly, if
a matter is before the Court, we do not refer to that matter in the House. You can
make your point. You can make your point in a general way, but please don't
identify any people because they are not here to defend themselves. When
others are going to defend them, | would not allow them. So, you better .estrain
yourself.

DR. V. MAITREYAN : But certain facts have to be quoted, Madam.

THE DEPUTY CHAIRMAN : Facts, but not individuals.
...(Interruptions)...

DR. V. MAITREYAN : Some 'xyz' leader whom the country knows.
...(Interruptions)... And who is this 'xyz' leader? ...(Interruptions)... He is the
leader of a party which is part of the 24 constituents of the ruling. NDA
Government. .. .(Interruptions)...

THE DEPUTY CHAIRMAN: Your name is there, Mr.Thirunavukarasu.
You will also be speaking.

DR. V. MAITREYAN : | will not intervene when he speaks.
...(Interruptions)...

THE DEPUTY CHAIRMAN : One thing more. Please abide by your time.
I know when the Tamil Nadu discussion takes place, it can take over the whole
day. Now we have other parties also.

DR. V. MAITREYAN : | request you, Madam, to consider me in the
same way as you consider the other speakers.
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THE DEPUTY CHAIRMAN : | did. | gave you two-three minutes. So,
you.- please go two-three minutes ahead!

DR. V. MAITREYAN : So, who is this 'xyz' leader? He is the leader of a
party which is part of the 24 party-coalition Government run by the NDA. In June,
2002, this 'xyz' leader spoke in a public meeting in Madurai. Madam, | am telling
all this because this is very important; this pertains to an issue, not to an
individual. He said, "I supported the LTTE yesterday. | am supporting the LTTE
today. ...(Interruptions)...

SHRI C.P. THIRUNAVUKKARASU : Madam, that matter is subjudice.
He cannot raise it here. ...(Interruptions)...

SHRI FAU S. NARIMAN (Nominated) : Madam, he cannot refer to a
mat*er which is sub judice. ...(Interruptions)...

DR. V. MAITREYAN :' Madam, because there has been a taik about the
misuse of "OTA.

THE DEPUTY CHAIRMAN : A matter which is sub judice is not going to
be on record.

DR. V. MAITREYAN: Pardon me.

THE DEPUTY CHAIRMAN : | have my own way of doing things. | can
always remove things from the record. But why do you like me to subject you to
such torture? Why don't you restrain yourself?

DR. V. MAITREYAN : No, | am not saying anything. ..AInterruptions)...

THE DEPUTY CHAIRMAN : J say, "Any matter which is sub judice, you
should not talk about, any individual who is not here to defend himself, you Should
nol talk about.

DR. V. MAITREYAN : Madam, there is so much of talk, both inside and
outside the Parliament, about the misuse of POTA. | have to defend my party
definitely. Even that right cannot be taken away from me in the House.
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THE DEPUTY CHAIRMAN : But nobody is saying anything in the House
about that. If nobody is saying anything about that,..(Interruptions)...

DR. V. MAITREYAN : So many people have spoken in the past in the
same House also about the misuse of POTA. Then | have to defend my party.
If you don't want me to talk about that, | will sit down; no problem
...(Interruptions)...

SHRI C.P. THIRUNAVUKKARASU: Madam, he should speak properly
...(Interruptions)...

DR. V. MAITREYAN : [ sit down; no problem. ...(Interruptions)...

THE DEPUTY CHAIRMAN Will you please sit down
Mr. Thirunavukkarasu? | have your name. | would be very happy if you speak
when | will call your name. Let the hon. Member speak when he is to defend his
party. Okay.

DR. V. MAITREYAN: "I supported LTTE yesterday, | am supporting
LTTE today, and | will be supporting LTTE tomorrow, in future also." If application
of POTA in this is not correct, what else can be the correct application of POTA? |
go one step more. Again, a Minister in the Government is part of both the
Houses. So, | don't think there should be any problem in that. The Minister in the
NDA Government had openly supported the banned LTTE in various public
meetings and press conferences in Tamil Nadu. In fact, the Chief Minister of my
State, Madam Jayalalitha it, had written to the Prime Minister, quoting various
meetings which the Minister had addressed. | can only name a few. On 5th June,
2002, | am talking about Chennai; 7th July, at Ghennai; 11th at Mumbai Airport;
12th, at Coimbatore; 19th, at Vellore; 20th, at Madurai.T can go on quoting on
and on ...(Interruptions)... He has said that his party would continue to support
Tigers and will not be cowed down by any threat from the State Government. |
only point out that the speeches made by the concerned Minister - | am not
naming the Minister; everybody knows, - and the leader of a party - are neither
occasional nor accidental; they are regularly preaching and enlisting support for
LTTE.

DR. FAROOQ ABDULLAH (Jammu and Kashmir) : Why?
DR. V. MAITREYAN : | will come to that; | have already said that.
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...(Interruptions)... Madam, there is a case in the Supreme Court. So, | will not go
into the details of it, but only thing | will say. The Central Government filed a
counter-affidavit-in the Court. Probably, since it is a counter-affidavit, they
thought it is prudent to counter their own first counter-affidavit and filed another
counter-affidavit. | would call the first counter-affidavit as "affidavit-A" and the
second counter-affidavit as "affidavit-B". Affidavit-A means, actual and affidavit-

B means', ..(Interruptions)... Madam, | should not mean the word.
...(Interruptions)... | repeat affidavit-B. ...(Interruptions)...

SHRI S.S. AHLUWALIA : Madam, should we discuss all these matters?
...(Interruptions)...

THE DEPUTY CHAIRMAN : No, we should not. ...(Interruptions)...

DR. V. MAITREYAN : | am not going into the details. ..AInterruptions). .
We want to know the stand of the Government.
...[Interruptions)...'

SHRI C,P. THIRUNAVUKKARASU : We are discussing a matter which
is sub judice and not relevant at all. ... (Interruptions)...

DR. V. MAITREYAN : | am not going into the merits of the case.
...(Interruptbns)... | am not going into the merits of the case. ...(Interruptions)...

THE DEPUTY CHAIRMAN : Just one minute. ...(Interruptions)... Please
sit down. ...(Interruptions)... | will look into it. (Interruptions)... Please take your
seats. ...(Interruptbns)...

DR. V. MAITREYAN : | have not said anything which is sub judice.
...(Interruptions)... | have not gone into the merits of the case. ...{Interruptions)... |
am only mentioning about the affidavit. ...(Inferruptions)... Again, | am being
Interrupted. | will not speak, Madam. ...{Interruptions)...

SHRI B.P. SINGHAL (Uttar Pradesh) : .It has no relevance.

DR. V. MAITREYAN : It has relevance. That is why | am mentioning it.
...(Interruptions)'...

*Exp*unged as ordered by the Chair.
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THE DEPUTY CHAIRMAN : In any case, | go strictly by the time. Your
time is over. ...(Interruptbns)-.

DR. V. MAITREYAN: If you think so, Madam, | will withdraw. No
problem. .. .(Interruptions)...

THE DEPUTY CHAIRMAN : No. Just listen to me. One should not
behave the way in which you are behaving. The thing is that a matter, which is in
the court...(Interruptions)...

SHRI N. JOTHI (Tamil Nadu)-: The other day the Chair said
...(Interruptions)....

THE DEPUTY CHAIRMAN : Please* sit down. | am not answering you.
...(Interruptions)..: Please take your seat. | don't know about the day which you
are talking about. ...(Intemjptions)... Every day we are sitting here.
...(Interruptions)..

SHRI N. JOTHI : The other day the Chair said, "The judges are good
enough to take care of themselves and they will not take note of this matter”
...(Interruptions)..,

1 HE DEPUTY CHAIRMAN : | don't know who said it and when it was
said and in what context. It has no reference to the context. ...(Interruptions)...
Please sit down. ...(Interruptions)... Will you please sit down? ...(Interruptions)...

SHRI N. JOTHI : How could the Government file a counter-affidavit?
...(Interruptions)...

THE DEPUTY CHAIRMAN : Wil you sit down? What are we
discussing?

DR. V. MATREYAN: The misuse of POTA. ...(Interruptions)... 1 am
speaking on the Demands for Grants of the Home Ministry...(Interruptions)...

THE DEPUTY CHAIRMAN : Just one minute. (Interruptions)... Mr.
Ahluwalia, will you please sit down?...(Interruptions)... Mr. Ahluwalia, let me
handle this. Please sit down. ...(Interruptions)... Would you mind sitting down?
...(Interruptions)... |1 know you are very active. But let me handle this.
...(Interruptions)... Just one minute, please. | want peace in the House. We are
discussing about the working of the Home Ministry. ...(Interruptions)... Just one
minute. We are not discussing about the conduct of the judges, or, the
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matter in the court. ...(interruptions)... Please keep yourself out of the court and
keep yourself out of the affidavit. Nothing should be mentioned. You only discuss
about the working of the Home Ministry. ...(Inteiruptions)... Don't mention the
affidavit, it is not going on record. ...(Interruptions)... It is not going on record.
...(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu) : Madam, | am on a point
of order. | refer to rule 238. Rule 238, namely, Rules to be observed While
speaking, says that a Member while speaking shall not (i) refer to any matter of
fact on which a judicial decision is pending. ...(Interruptbns)....

DR. V. MAITREYAN : Madam, Ayodhya issue is pending in the court.
...(Interruptbns)... How many times have we discussed it? ...(Interruptbns)... How
many times have we discussed about the Ayodhya issue? ...(Interruptions),..

THE DEPUTY CHAIRMAN : Mr. Virumbi, | am not allowing it.
...(Interruptbns)... Mr. Virumbi. | am not permitting it. ...(Interruptbns)... But he
should take note of it. ...(Interruptbns)... Why are you talking about other issues?
...(Interruptions)... Why are you going to the court? ...(Interruptbns)...

DR. V. MAITREYAN : | am talking about the functioning of the Home
Ministry. ...(Interruptions)... No less a person than the Attorney-General of the
country says that the change of affidavit was due to the mistake by a junior
official of the Home Ministry. ...(Interruptions)...

SHRI N. JOTHI : Madam, ...

THE DEPUTY CHAIRMAN : Are there two speakers from your party?
...(Interruptions)... Now, you please sit down. ...(Interruptbns)... Let him
speak...(Interruptions)... Who is going to speak? ...(Interruptbns)...

DR. V. MAITREYAN : | am speaking, Madam. ...(Interruptbns)..

THE DEPUTY CHAIRMAN : Then, Mr. Jothi, will you please sit down?
He does not need your support. ...(Interruptions)...

DR. V. MAITREYAN : No less a person than the Attorney-General says
that the change of affidavit was necessary because of a clerical error or mistake
made by a junior official of the Home Ministry. ...(Interruptbns)...

SHRI S.S. AHLUWALIA : Madam, should we discuss it or not?
...(Interruptions)...
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DR. V. MAITREYAN : | am not discussing about the merits of the case. |
am discussing about the mistake made by a Home Ministry official.
...(Interruptbns)...

SHRI C.P. THIRUNAVJKKARASU : Madam, all this is not relevant.
...(Interruptbns)... Nothing should go on record. ...(Interruptions)...

DR. V. MAITREYAN : All that | want to point out is...

SHRI NILOTPAL BASU (West Bengal) : Madam, | have one simple
question. Since Shri Ahluwalia is supposed to be the Chief Whip of the BJP or the
entire House, | just want to put to him one question. | would like to know whether
both these parties are supporting the Government. ...(Interruptions)...

SHRI S.S. AHLUWALtA : Why do you worry about it?

SHRI NILOTPAL BASU : | want to clear my confusion.
...(Interruptions)...

THE DEPUTY CHAIRMAN : This is not concerning the debate.
...(Interruptions)... You can ask him in the Lobby, not in the House. Please sit
down. Anything said without the permission of the Chair will not go on record. |
will also reduce it from the time allotted.

DR. V. MAITREYAN : Madam, | am only saying...(Intteruptbns)...
THE DEPUTY CHAIRMAN : Now, please get out of POTA.

DR. V. MAITREYAN : Madam, POTA is very much there to stay in this
country. Madam, the NDA Government maintains the position that "terrorism"
cannot be justified as 'freedom struggle". When Mr. Musharraf equates terrorism
with freedom struggle, India cries foul. But when this-xyz leader speaks for the
banned LTTE organisation, then the NDA Government vacillates on the meaning
of the law and says that it has been misused. Imagine a similar situation where
some leader stands out in the Kashmir Valley, or. in the capital city of Delhi and
says that he is a supporter of Lashkar-e-Taiba, will the Government of Jammu and
Kashmir keep quiet or will the Government of India keep quiet if somebody says
that | am a supporter of Lashkar-e-Taiba? ...(Interruption)...

THE DEPUTY CHAIRMAN : Now, please conclude your speech. It is
over. | cannot allow because there is a lot of cross-talking.

DR. V. MAITREYAN : Madam, | have known the hon. Deputy Prime
Minister for a very very long time. He is a person who takes special pride in
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saying that they are a nation-first party. As a student of Medical College in 1977 |
have heard the speech of Shri Atal Bihari Vajpayee Ji speaking at the Kasturchand
Park, Nagpur. Those words are still ringing in my ears. 849 et SR HR bl

g , ofpe ééﬂ =1 T8 B D But by changing the affidavit, they have done

exactly the same, by mortgaging the national pride.

THE DEPUTY CHAIRMAN : Now your time is over. Now, you please
conclude. The time is already over.

DR. V. <MAITREYAN: Madam, now | will come to non-controversial
things.

THE DEPUTY CHAIRMAN : Officially, your time is over. Now, Mr. C.P.
Thirunavukkarasu. Now, | have another problem of DMK and you p;ease don't
interrupt.

it e wER( 7 IQw): deA, I8 A 9eR B At W)
dlelll 3R g8 AT 9a 370 8 fAfRed & ez R 9 g6 2 |
...(TEE)....

THE DEPUTY CHAIRMAN : | do not know why AIADMK Member and
DMK Member come one after another. | will have a put a buffer pa,1y, that is,
RJD, in between. So, please note it, in between, you put RJD.

DR. V. MAITREYAN : Madam, same yardsticks which were followed for
me, the cases which are in the court are sub-judice. | would expect a fair deal
from the Chair.

THE DEPUTY CHAIRMAN : Sure, sure, as much as fair you were.

SHRI S. VIDUTHALAI VIRUMBI : Madam, thank you very much for
having accepted all the things he said..(Interruptions)...

THE DEPUTY CHAIRMAN : Mr. Virumbi, why are you putting oil on the
fire. Already, |am trying to extinguish it. Please take your seat.

SHRI C.P. THIRUNAVUKKARASU : Madam, there are four pillars for a
State. These are Legislature, Judiciary, Executive and the Press. | would like to
say about the press in regard to what happened recently in Tamil Nadu. | would
like to quote from The Hindu dated 17th April. It states, "In another development,
the Madras Union of Journalists, the Chennai Press Club, the Journalist Action
Group in a joint memorandum to the Governor said that the
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Tamil Nadu Government had by invoking POTA. ...(interruptions)...
SHRIMATI S.G. INDIRA (Tamil Nadu) : Madam, it is subjudice.

. SHRI C.P. THIRUNAVUKKARASU : Madam, | am mentioning only the
facts. | am not going into the law.

THE DEPUTY CHAIRMAN : Let me tell you one tiling. There are so
many legislations which govern the functioning of the Ministry of Home Affairs.
POTA is not the only one. Why can't you just leave POTA and speak on the
working of the Ministry of Home Affairs?

SHRI C.P. THIRUNAVUKKARASU : | will come to that after finishing
this particular matter.

THE DEPUTY CHAIRMAN : What is that? Please let me know it.

SHRI C.P. THIRUNAVUKKARASU : It says, "By invoking POTA in the
case, grossly misused the law intended only to tackle terrorism. An unlicensed
gun, ammunition and a TNI_A pamphlet were shown to have been seized by the
police from Mr. Gopal".

THE DEPUTY CHAIRMAN : He is talking about Mr. Gopal.
DR. V. MAITREYAN : The matter is sub judice...(Interruptions)...

THE DEPUTY CHAIRMAN : Now, don't make a fun of sub judice
matters'. ...(Interruptions)... Please sit down. Can you go back to your authorised
seat so that | will have less noise coming to my side?

DR. V. MAITREYAN : It is sub judice matter. He should mention it
without taking his name. Mr. Gopal is not here to defend himself.

THE DPEUTY CHAIRMAN : Don't make a fun of it. What are you talking
about?

SHRI C.P. THIRUNAVUKKARASU ;. The journalist was arrested after
the recovery of arms in his possession, which were planted.

DR. V. MAITREYAN : |objecttoit. ...(Interruptions)...

SHRI C.P. THIRUNAVUKKARASU : It was recovered from his
possession. .. .(Interruptions)...
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THE DEPUTY CHAIRMAN : Let me put the record straight. | may take
some time of the House. But | must put the record straight. Whatever you speak
in this House, you speak with great responsibility because as a Member of
Parliament you have taken an oath of the Constitution. Secondly, we are
governed by certain rules. If you say something over here', | will permit that if it is
substantiated. Can you substantiate .that those arms were planted? You cannot.
...(Interruptions)... | am not saying it in your favour. You also come under that. |
am saying it for everybody. Anything which you cannot substantiate, please do
not make a mention of it. It is for your own good. | am here today. | may not be
here tomorrow. But you are a Member of Parliament. The Member of Parliament
shoulo speak with great sense of responsibility because this becomes news. This
can create a problem in the country because irresponsible statement which is not
substantiated can create a kind of misunderstanding in this fragile structure of
our country which we have today and the kind of terrorism we are facing. |
request you to be within those parameters.

SHRI C.P. THIRUNAVUKKARASU : Madam, | have not said that | saw
them planting arms and ammunition. | read this in a newspaper. (Interruptbns).

DR. V. MAITREYAN : Madam, Do we go by the newspaper reports? He
should authenticate it.

SHRI C.P. THIRUNAVUKKARASU : | will authenticate it.
...(Interruptbns)...

DR. V. MAITREYAN : Madam, he himself is a lawyer.

THE DEPUTY CHAIRMAN : | know he is a lawyer. One more thing.
When anybody quotes from a newspaper, he has to tell which newspaper he is
referring to. If you are going to quote something which is not authenticated, | am
not going to accept it.

SHRI C.P. THIRUNAVUKKARASU : | am saying this with responsibility.
| am quoting The Hindu of 17.4.2003. It says, "The police discovery appeared
aimed at facilitating the slapping of the POTA on him".

DR. V. MAITREYAN : Madam, it is not the view of The Hindu. It is a
view of a group of journalists. (Interruptbns).

SHRI S. VIDUTHALAI VIRUMBI : He did not say that it is the view of
The Hindu. It is a matter which had appeared in The Hindu.
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SHRI N. JOTHI : It is a representation which was given to the Governor.
The Hindu has reported it.

SHRI C.P. THIRUNAVUKKARASU : The journalist also said, "The
police action was the 'latest twist in a long-standing effort to intimicate Gopal and
his journalists for their reporting on Veerappan and his gang whom the police had
been hunting for several years". My submission is, if we cannot talk about the
person who is arrested under POTA, nothing can be discussed about POTA at all.

DR. V. MAITREYAN : That is what | stated when | was speaking.

THE DEPUTY CHAIRMAN : You did not. Nobody said that you cannot
discuss POTA. The question was, in which manner you discuss it and what part
of POTA you are going to discuss. ...(InterruptbnsK.. Please take your seat Vou
can discuss POTA because POTA was passed by Parliament. The question is
what | was rot allowing you to speak was the matter which is relevant to the court.
Any matter, whether it is POTA or any other law, if anybody is booked and the
matter is before the court of law, then we are not allowing it to be referred
herr...(Interruptions)... Any matter, which is related to court, is not part of the
record...(Interruptbns)... There is no point. Are you a lawyer, or, a
doctor?...(Interruptions)... Now, please do not waste other Members' time
because | have got other Members' names who want -to speak.

SHRI C.P. THIRUNAVUKKARASU : Normally, in Tamil Nadu, arrest was
made only in the midnight. The midnight arrests have been prohibited in D.K.
Basu's case and in spite of that, Nakkeeran Gopal was arrested in midnight,
Stalin was arrested in midnight. ...(Interruptions)...

SHRI N. JOTHI : He was arrested at 7 p.m., which is not midnight...
000000000000000000000000000000 (Interruptions)...

SHRI C.P. THIRUNAVUKKARASU : Then, Madam, recently- on 7th
March, 2003...(Interruptions)...

SHRI S.VIDUTHALAI VIRUMBI: That is what | said, Dr. KarunanigVii,
M.K.Stalin were arrested in midnight after 12 o'clock and at 1.30 a.m.
...(Interruptions)...

THE DEPUTY CHAIRMAN : Please, | fail to understand.
...(Interruptions)... Mr. Virumbi, please take your seat, otherwise | am moving
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on to the next speaker. Because, this country does not mean only Tamil Nadu
or DMK or AIADMK, this country means rest of the States too. If there is a
problem, some Member wants to speak; if there is a problem in the North-East
or in the entire country, somebody else wants to speak, please don't make the
discussion in this House as if there is no problem anywhere, except Tamil
Nadu. You are diverting from your own statement. Please stick to your
statement.

SHRI C.P. THIRUNAVUKKARASU : | request the hon. Home Minister
and the Central Government to take appropriate actions and maintain law and
order situation in Tamil Nadu,..(Interruptions)... and also throughout the
country....(Interruptions)....in Kashmir and also safeguard the Constitution. To
cite a few examples, on 7th March, 2003, the Madras High Court Chief Justice
lambasted the Tamil Nadu Government for not providing adequate..
.(Interruptions)...

SHRI N. JOTHI : How is it relevant? Is it a Home Ministry matter?
...(Inter/uptiOns)...

SHRI C.P. THIRUNAVUKKARASU : | am referring to a statement
made by the Chief Justice....

THE DEPUTY CHAIRMAN : No statement of a Chief Justice. Make
your own statement.

SHRI C.P. THIRUNAVUKKARASU : ...for not providing adequate
staff...(Interruptions)... |1 am telling how it is relevant.

THE DEPUTY CHAIRMAN : | feel really sad.

SHRI C.P. THIRUNAVUKKARASU : Imposition of President's Rule
under Article 360 of the Constitution is meant for a situation whereby the
financial stability of a State is threatened. The failure of the State to allot
sufficient fund for not filling judicial posts speaks of scant respect shown by the
Government to the judiciary in open court...(Interruptions)...

THE DEPUTY CHAIRMAN : Now, | would witndraw everybody's

speech, | would withdraw your speech and other speeches too. ( do not want
this kind of rumpus on a serious discussion. We are having a serious
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discussion in the country. We are having a serious discussion on the
responsibility of the Ministry of Home Affairs towards the entire country. The way
you hijack the whole thing to Tamil Nadu is not fair. | am not allowing
it...(Interruptions)... l.am not joking. | am very serious about it. And it is within my
powers to withdraw your speeches totally if you are not serious about the
discussion...(Interruptions)... No; you too were not serious. And, you should not
interrupt when the Chair is telling you something sensible. | am requesting you to
get out of the Tamil Nadu discussion and talk about the Home Ministry. There are
other senior Members who want to speak.

SHRI C.P. THIRUNAVIKKARASU : | will finish, Madam.
Madam, the Chief Justice...(interruptions)...

THE DEPUTY CHAIRMAN : We are not going to discuss the Chief
Justices here. You talk about the Home Ministry. The Chief Justices do not come
under the Home Ministry.

SHRI C.P. THIRUNAVUKKARASU : | am coming to the subject.
Madam, | may be permitted to come to the subject.

The CBI was constituted in the year 1941 to make an inquiry into the
supply of materials during the World War 1l and, subsequently, the Special Police
Establishment was established to go into the defects of the Departments of the
State Governments as well as the Central Government and the functioning of the
public sector banks. Nowadays, the CBI is making inquiries into cyber crimes,
wild life crimes, and crimes, relating to narcotics, arms and ammunition, antiques
and other matters. And, as regards the disposal of cases by the CBI, | would like
to say that in 2000, 1,116 cases were registered and 1,129 cases were disposed
of; in 2001, 1,105 cases were registered and 1,203 cases were disposed of; and
in 2002, 1,159 cases were registered and 1,137 cases were disposed of. Out of
these, as regards the rate of conviction, 71 per cent were convicted in the year
2000, 78 per cent in the year 2001 and 69 per cent in the year 2002. Madam, as
far as convictions are concerned, we know the practices in the lower court. There
is conviction on admission and conviction on ftrial. If a person makes an
admission of the case, he is convicted. | want to know how many cases have
been convicted on admissions because at the fag end of the year, that is, in the
month of December, the CBI pressurises the advocates saying, "You please ask
your
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client to make an admission. We will impose fine and release the accused." So,
how many cases have been convicted on admission and how many cases have
been convicted on trial?

There is another pathetic situation prevailing and that is with regard to
disposal of cases. The situation is that the public prosecutors with the CBI are
less in number. This is because there are a lot of posts lying vacant. Out of 67
posts of Senior Public Prosecutors that have been sanctioned, 14 posts are lying
vacant. And, the number of posts sanctioned of Public Prosecutors is 96, but the
vacant posts are 34. And, 41 posts of Additional Public Prosecutor have been
sanctioned and the vacant posts are 22. So, because of the lack of adequate
number of public prosecutors, the trial cases are not being taken up in the trial
courts. So, | would request the Home Ministry to take immediate steps to fill these
gaps. Suitable persons with eminent qualifications are available. Only when these
posts are filled, can the CBI discharge their duties effectively and can there be
quick disposal of cases..

As regards our jails, the condition is so pathetic and there is-total
negligence on the part of the State Governments. Now, let my colleagues not
react since | have referred to 'State Governments'.

THE DEPUTY CHAIRMAN : Don't look at them.

SHRI C.P. THIRUNAVUKKARASU : It is the duty of the State
Governments to maintain proper health and sanitary conditions in jails. These are
our jails, and they are not in any foreign country. And, the prisoners do have their
fundamenta fight to go to 'he Court and ask for remedy. So, the jail authorities
should be directed to pay proper wages, proper sanitation and sufficieht food Tor
those people. ...(Interruptions)... But the Government of India...(Time bell)... Just
one minute, Madam.

THE DEPUTY CHAIRMAN : You started at 15.40...(Interruptions)...

SHRI C.P. THIRUNAVUKKARASU : Now, several cases are pending
before the CVC regarding sanctions. So, the CVC should take immediate steps
to issue sanction orders for prosecution in those cases. Further, about the CVC,
it has been reported that in regard to disposal of matters pertaining to disciplinary
actions like suspension, revocation of orders or prosecution, it takes a lot of time,
and that charge sheets have been pending before the CVC for
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several months. So, | request the Government of India to take immediate steps to
expedite those matters.

Lastly, | would like to stress that hereafter we, in India, should not
tolerate the POTA.

THE DEPUTY CHAIRMAN : Okay. The last remark will not go on
record.

SHRI B.P. SINGHAL : Thank you, Madam, for giving me this opportunity to
express my thoughts on the working of the Home Ministry. Shri Pranab
Mukherjee initiated the debate and he made some very salient points. When
discussion about the working of the Home Ministry starts, everyone has in mind
the policing of the country, and it invariably shifts to police conduct, especially
civil police conduct, which is a State subject. One hon. Member even went to the
extent of citing a survey report saying that the most corrupt of all the Government
functionaries is the Police. | would like to put on record a particular survey that |
made when i was in service. There was a seminar, having about 650 people in
the hall, and | said that the general belief was that the Police was rude, abusive,
callous and corrupt, and nobody's respect means anything in the eyes of the
Policeman. | asked how many people subscribed to this view about the police.
Madam, all the 650 hands got raised. Then, | asked how many of them had
personally experienced instances of such conduct on the part of the Police. Only
13 hands were raised. | then asked, how many of them had received information
about these very instances of such conduct from friends or relatives whose
statements they trusted totally. | askeo them to raise their hands. 26 hands were
raised. | told them, this was the reality; that was the perception. So, in this House,
| venture to suggest to my hon. colleagues that we should not go by perceptions,
and that we should be hard on facts. Another thing struck me when | was hearing
some of the hon. Members in the Opposition. The way they were speaking, it
appeared as if the Home Ministry started functioning only in 1998 when this
Government had come in. That is the kind of impression that is sought to be
created. ...(Interruptbns)... Madam, this Government got the Home Ministry,
which has been functioning since 1947, and this Government has to carry the
legacy, both

* Not recorded.
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good as well as bad, of whatever has been happening in the past. Whether it is
Kashmir, whether it is the North-East, whether it is the communal riots or whether
it is the caste divide, these developments have teen taking place from 1947
onwards. In fact, communal riots have been taking piace even before that. Every
political party of today has had the opportunity to run the Government at some
point of time or the other; but these problems have not been solved by any of
them. Suddenly, comments are made that you have not done this' and "you have
not done that' as if the Home Ministry came into being only after this Government
came to power.

Madam, | am very proud to say that the Home Ministry has been
functioning like a human dynamo. The Kashmir issue has been there for years;
but, for the first time, there is some semblance of internal peace. In fact, even
before the elections, a time had come when the tourist traffic, which is the best
indicator of .whether there is peace or not, had increased tremendously, almost
coming to the normal level, after which suddenly the influx of terrorists started,
rather harshly. One of the biggest achievements of the present Government in
Kashmir has been the elections that were conducted and .which drew accolades
not only from within the country, from every political party, but even from
observers who had come from outside for judging the impartiality of the election
process. This is not to say that the earlier elections were partisan. Nevertheless,
as perceptions can be varying, this election has been perceived to be a free and
fair election. Effective policing was done and elections were taken to have been
fairly conducted.

Then, the next step that the Government has taken is about the Centre's
interlocutor, Shri N. N. Vohra. This Government has been making very frantic
efforts ever since it took office to open dialogue with all possible sections to have
peace in Kashmir. The Government is very conscious of the fact that the
Kashmiri people want peace, and they want peace before anything else because
they are sick of violence- which has been taking place over the last almost fifteen
years or more. The hpn. Prime Minister has already announced a very big
package - whether it is roads, communications, railways, textiles, promotion of
woollens and carpet industry, or promotion of silk industry and so on. Very
effective steps have been announced. For agro-exports, eco-restoration and
border area development, very significant moves have been
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made. We have all aimed at improving the economic well-being of the Kashmiri
people. The Home Ministry has taken special steps to' augment the effectiveness
of the J&K Police and the forces that are operating there. Then, we have the
Special Operations Group which is fighting against the terrorists. A package of
about Rs.25 crores for the next five years has been announced to augment their
effectiveness. There are the local village defence committees. A package of Rs.5
crores, to be spent over the next five years, has been announced to augment
their functioning and effectiveness. SLRs and better rifles are going to be
provided to those members of the Village Defence Committees. That is going to
be the bulwark to effectively combat the terrorists that come in from across the
border. There is an extra Rs.8 crores that have been sanctioned by the Home
Ministry for the welfare of the J&K Police. It is well known that all the expenses
incurred in connection with the security are hundred per cent borne by the Home
Ministry. Same is the case with the North East. Hopefully, the parties which are in
touch with the Kashmiri people whether they are getting their support from
Pakistan or whatever, they are also becoming conscious of the fact that the
people of Kashmir want peace and they cannot take on an attitude which
threatens the peace of this great State of ours.

So far as the North East is concerned, that has been festering for years
now. | think the fact that Pranabji told about the budget of the NSCN is quite
shocking. But, | think, note will have to be taken of the fact that they are trying to
run a parallel Government and that has to be taken note of and frustrated
effectively by certain methods. Nevertheless, the Government in the last year has
taken some peace initiatives, had a ceasefire with the NSCN in 1997. Of course,
we have had peace talks with them and hopefully, they will culminate into
something positive. There have been peace talks, peace initiatives with the
Bodoland Liberation Tigers, with the United Peoples Democratic Solidariry and
with Dima Halan Daogah and peace prospects with the ULFA are also somewhat
looking up. Diplomatic initiatives have been taken with the Government of
Myanmar. the Government of Bhutan and with the Government of Bangladesh
from where insurgents are coming in without notice. These three border areas are
providing shelter, training camps as also the resources to the insurgents.

DR. FAROOQ ABDULLAH : What about Nepal?
SHRI B.P. SINGHAL : Weil, Nepal is not quite on the map yet.
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DR. FAROOQ ABDULLAH : | had been the Chief Minister of the Jammu
and Kashmir State.

SHRI B.P. SINGHAL : They have got centres. That is true.
DR. FAROOQ ABDULLAH : The ISl is very active there.

SHRI B.P. SINGHAL : Yes, it is active. You are right there. Nepal is
becoming almost an akhara for international forces. Nevertheless, these
initiatives have been taken and this is a no mean achievement, considering the
past we have had since.

On the communal.situation, yes, Godhra was a big slur not only to the
Government but also to the nation. In fact, every communal riot that takes place, |
have always maintained throughout my service, is a black spot on the forehead of
our country, and these riots must be nipped. But, if Godhra had not occurred,
Madam, the total communal riot incidents in the present year would have been
well below the number that took place even last year or a year before. There has
been continuous decline in the incidents of communal riots and casualties since
this Government took over. Barring Godhra, which is, of course, terrible, nothing
else happened. The efforts of the Government to provide help to the States to
combat communal riots have proved effective. After Godhra, the ISI and
Pakistan, perhaps, thought that they could spark off yet another riot by restoring
to in the Raghunath Temple or in the Akshardham Temple or even by killing
Haren Pandya. These are provocative acts aimed at creating communal tensions
and communal riots within the country. | would thank the Hindu community that it
did not react to these horrible incidents and there was sanity all around.

SHRI SURESH PACHOURI : But his father is reacting.
...(Interruptions)... Haren Pandya's father is reacting.

SHRI B.P. SINGHAL : That is different. ...(Interruptions)... The CBI has
already found the accused. So, whatever his father says, maybe,
...(Interruptions)... You see, everybody has his own perceptions. But that need
net to be the truth. The CBI is finding the truth about it and whatever is there that
will come before all of us. So, we need not give a lot of emphasis on perceptions
which do not have solid base to be firmed on.

The Home Ministry, Madam, has taken note of the increasing
awareness of protection of human rights. A Human Rights Commission has
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been appointed and it has directly linkage with the Security Forces. It can take up
any case and examine whether anywhere human rights have been violated.
Regarding modernisation of police forces which was very rightly emphasised by
hon. Pranabiji, Rs.700 crores were spent in the year 2002-03. It is a pity though
that only 73 per cent of the money that was given to the States was utilised. |
think what Pranabda has said is that the States are not able to take money
because they could not spend their share. Now they are clamouring for 75 and 25
proportion in the share. | wonder if the Home Ministry can do it. Well, it will be
very welcome for the States. But | would like to go with Pranabda that whatever
has to be spent in the States, must be given in the form of actual equipment for
better communication, for better firepower and for better intelligence gadgets and
for mobility and transport. It should be done directly. Let them spend money on
their buildings because that is also a part of the modernisation plan. But on the
equipment part, | think, it will be a good thing if the Ministry of Home Affairs
provides the material rather than money because as Mr. Pranab Mukherjee has
said, this money just goes into some ,other channels and it does not reach the
Department that is supposed to be served by the Central assistance.

Madam, a lot of spadework has been done in the making of multipurpose
identity cards. | think it is not too early that this proposal has now come to a stage
where it is being implemented as a matter of pilot project in 13 States and 26 sub-
Districts. This should have been taken up much, much earlier specially in the
border areas when the infiltration started because that is the only surest proof of
fixing whether a person is an original resident or a migrant. The migration has
been a problem particularly from Bangladesh. | woulchurge the Home Minister to
cover the border Districts with Bangladesh all along whether it is West Bengal or
Tripura or any other State. This must be covered in the first phase of these
identity cards. The pilot projects have been launched in Tamil Nadu, Andhra
Pradesh, Goa, Pondicherry and Delhi. | think these States could jolly well wait
because there is. no particular migration coming into these States. But border
States must be given priority and at least the entire district of all the border States
must be provided with these identity cards in the first phase.

About the internal security side, it is a very happy thing that the
Narcotics Bureau has been brought under the Home Ministry because narcotics
and terrorism are closely related. It will bring in better coordination in their efforts.
There has been a lot of talk inside and also outside the Parliament
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about the misuse of the POTA. | do not know how people come to a judgement
about the misuse without getting the verdict from the court which is dealing with
that particular case. Misuse of any law can be said only if a court decides that it
has been misused. Otherwise, every law, even the IPC, can be misused. People
can say that this has been misused and that has- been misused. Madam, law
has been misused in Rajasthan. It is for the courts to decide whether law has
been misused. Whatever is taking place in Rajasthan is completely beyond the
pale of law and a total fascism is taking place there. But, | would venture to stop
here and wait for the verdict of the courts whether the action that has. been taken
by the Government of Rajasthan against a section of the people and the leader of
that section is legal. But, | would, certainly, appeal to the hon. Members not to
start blaming the use of POTA even before any court of law has, convincingly,
brought out, at least, one case of misuse. Till then, it is advised to hold back their
criticism and wait for the verdict of the court.

3t ST®id RER (A T<ED): MY IS {8 S 9 ys ol |
...(FGE)....

SN ST St STRUTe (JTSTRIT): TSI | Sil fhaT , 98 31T
fpar g | ...(aam)...

3t RAg gHTe Rigd: g9 S de A1, § FE D1, A YIB! SNl
Eﬁﬂ:ﬂﬁ, mmﬁiﬂﬁl’w | Madam, am | correct?

THE DEPUTY CHAIRMAN : Yes.
SHRI B.P. SINGHAL : Then, please tell him.

THE DEPUTY CHAIRMAN : Yes. You are correct. You continue your
speech because your party's time has not exhausted.

SHRI B.P. SINGHAL : Madam, regarding disaster management, | would
say that the whole Ministry has been restructured. A division has been created
for disaster management...(Interruptions)... | do not know what the hon. lady
Member is trying to say.

THE DEPUTY CHAIRMAN : If her name is listed in the list of speakers,
| will allow her to speak.
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SHRI 8.P. SINGHAL : Disaster management teams are being created at
the village level because, when disaster strikes, no Central team can effectively
do a job to alleviate the sufferings of the people. So, a scheme has been devised
to have disaster management teams to go right down to the village level and
once they are in place, at least, in every village, some people would know whom
to look upto for help at the time of disaster.

Madam, disaster mitigation education has been started in technical
education. The CBSE and the NCERT have also been advised-te Include this in
the syllabus of some classes to make the children aware of what actions can be
taken, what kinds of disasters that we face, etc. That kind of training or
education, | am sure, will prove very useful.

Coming to the prisons, | would submit that it is a State Subject.
Nevertheless, the Ministry of Home Affairs has taken note of the very terrible
situation prevailing in almost all States. Overcrowding is almost rampant in every
State. As such, the Central Government Scheme for Modernisation of Prisons
has been initiated and a five-year Non-Plan expenditure to the tune of Rs. 1,800
crores has been earmarked for modernisation and increasing the capacity of our
jails.

So far as the Delhi Police, which relates to us, is concerned, well, very
special steps have been taken to augment the capability and the effectiveness of
the police. Computerisation has been done at the police station level and
upgradation of the training facilities have also been done. Upgradation of
communication network has taken place. Separation of crime investigation is
being done to prevent delays in crime investigation.

There is, then, the new, Metro Rail Police which has come into place.
The Delhi Police has shown a consistent decline in the crime incidence since
1998 down to 2002. There has been a consistent decline in the crime graph of
Delhi. We also feel that. Sometimes, figures can be manipulated. But, it is not so
easily possible in Delhi where people are very alive and well aware in case they
are not attended to.

The Ministry of Home Affairs has successfully conducted the Census. It
was heart-warming to see that though we say that everywhere failure has been
taking place, | would venture to inform the Members, things have not been as
bad. | am not talking of the achievements of this Ministry; | am talking of the
achievements from 1991 to 2001. The Census information shows that

278



RAJYA SABHA [22 April, 2003]

permanent housed families rose from 41.7 per cent to 51.8 per cent in 10 years
from 1991 to 2001. Houses having' taps increased from 32.3 per cent to 36 per
cent. Usage of electricity increased from 42.4 per cent houses to 55.9 per cent
houses. This shows a degree of prosperity that has been taking place, at least, in
the country all over.

So far as LPG is concerned, | would like to say that it is primarily due to
the efforts of the present Petrdleum Minister that the number of LPG users went
up from 12 millions in 1991 to 34 millions. So, there has been a complete story of
very creditable achievements.

Before | take my seat, | would like to draw the attention of the House
towards two very significant points made by hon. Pranab Mukherjee. Firstly, he
said that average stay of Superintendent of Police - he didn't name the State -
was about seven months. In 1983, | had calculated the figures of the average
stay of officers from DIG down to Station Officers. The stay of DIGs was 14
months, SPs was 10 months, and the Station Officers was 6 months. That was
the average stay at that time. This malady, this politicisation of Police started
almost simultaneously with our Independence. Every Government that is coming
to power has wanted the Police to do what they want, not exactly what the law
desires and as such those officers who tried to stand on their own by claiming
that the law says this and this cannot be done, they were promptly transferred.
So, the backbone of the Executive was broken several years back and today we
are getting the worst state of the administration. | am in total agreement with hon.
Pranab Mukherjee that the system has to be changed, and if necessary,
Parliament should make laws to, at least, fix the tenure of officers not of districts,
but, at least, the Director General. The Dharamveera Committee Report is still
accumulating dust. A first class system of appointment of DG was given, and |
would urge the Dy. Prime Minister, at least, now - because this voice is coming
from all across - we must heed the country's call and let that particular
recommendation be implemented. If the DG's tenure is secure, the tenure of all
other functionaries will automatically get secured because the officers draw their
strength from DG. But when the DG is insecure, then the officers look up to those
authorities in whose hands their future lies. If a local MP is going to determine
whether | stay in the district or not, | am not going to bother about piG, or IG, or
even the DG. | will only bother about that-MP because if he gets disturbed, my
children's education will get disturbed, and that is incidentally one of those things
where the most sturdy officers also care in because you can tolerate the hurts
that are given to you, but when your children are hurt, it hurts far too deeply.
And this has been
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the main reason and the main basis on which the backbone of the Executive was
smashed several years ago. This needs to be set right, and | am in total
agreement with Shri Pranab Mukherjee on this point. | have already said that |
am. in total agreement with Shri Pranab Mukherjee about spending the Central
grant for modernisation of the State Police directly. The third thing to which Shri
Pranab Mukherjee has made a reference, is about politicisation. It has reached
proportions, which are now hurting every one, and | am glad that there is a
sentiment going around, and every one who is responsible for the future of this
nation, believes that this has to be set right. Hopefully, the Home Minister will
take steps to put that Dharam Vir Commision's report in place so that this malady
could be rectified in the shortest period of time. Thank you.

SHRI KAPIL SIBAL (Bihar) : Thank you, Madam. | rise to participate in
the discussion on the working of the Ministry of Home Affairs. Now, when we talk
of home affairs, the essence of the Ministry of Home Affairs is to provide security
to the people of this country. When we talk about security, we talk about public
perception. There is a public perception about security, and then, of course, there
is the reality on the ground about security. | am afraid that as far as public
perception and the reality at the ground level is concerned, there is a feeling in
this country that people are insecure, both from within and from without. What
better way is there to start than to refer to the public confession made by the
Deputy Prime Minister on 13th January, 2003 in Guwahati? | quote. He said:
"Security situation in India was "extremely grave"." Not like "emergency" but "like
war". He further went on to say that leaders of India "are under threat all the time".
He then went on to say that "one Lord Mount Batten was killed. There was a
bomb attack on Margaret Thatcher. Given everything | know, | feel,'l am alive only
because of luck.” This is on 13th January, 2003. What better certificate to give to
the security situation in the country than given by the Deputy Prime Minister
himself? It is unfortunate that the Deputy Prime Minister, who believes that this is
the level of insecurity in this country, and makes a public confession of that fact to
the people of this country, should also have the courage to either state that since
1998 when we first came to power for that magical period of 13 days for the first
time, and thereafter, almost five years have come through, this has been the
situation from 1998 to 2003. If he says so, then | wonder why the Deputy Prime
Minister continues to hold the position and the portfolio of Home, after this public
confession, and we are discussing, and my good friend, Mr. B.P. Singhal is giving
a certificate *when the Deputy Prime Minister has said to the contrary. The euiogy
that you have today put on the record of this House about the great performance
of this Government is entirely contrary to what the Deputy Prime Minister has
said.
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Now, why is this situation? Let us analyse what, it is. ...(Interruptions)... One is
the disturbance from outside. And the Deputy Prime Minister has been talking
about it for a long time. He has been talking about activities of the ISI, cross-
border terrorism. | remember, since 1998, he has been talking about hot pursuit,
having a pro-active role in Jammu & Kashmir; going after them. He has been
giving lists to the United States that | want these 19 people who are terrorists. At
least, | want one of them to be brought to India.' He has been telling the United
States, you tell Musharraf not to indulge in cross-border terrorism'. And this has
happened now almost for five years! And what has the United States done?
Nothing. They have turned a deat ear to our pleading, and we do not have the
courage to deal with the situation ourselves. Recently, when this incident took
place in Kashmir - what a tragedy it was - obviously, we were concerned that
when somebody else is fighting in Irag, why should we disturb the peace? Rather
than being worried about how do we solve our problems from within, we were
worried about taking action because somebody from without might be disturbed.
It is very interesting to note that the Deputy Prime Minister also lauded the efforts
of George W. Bush. He. said, when the attack was taking place in 9/11, and
three planes were attacked, George W. Bush had issued orders saying that the
plane which was carrying a hundred civilians should be attacked by the US force
itself to ensure that another building is not attacked in Washington. And | quote
what he said. He said, "this willingness to take a hundred or so civilian casualties
what this would have entailed was an example of 'a democracy, which is not
soft'." The US was willing to take the lives of a hundred of their own civilians, to
send a message to the world that 'we are not a soft State'! What did this
Government do in Kandahar? Just the opposite! They said that they wanted to
save the lives of those civilians. | am not against it. But you laud George W. Bush
for what he did in Washington, and you just do the opposite elsewhere. The fact
of the matter is, Madam, that in the last four and a half years, you have
demonstrated to the world that you are a soft State; that you cannot combat
terrorism from without; that you do not have the courage; that you do not have a
game-plan. And, therefore, Pakistani intruders come into our country, whether it
is at Akshardham, or at the Raghunath temple, or from anywhere else, and we
are not able to respond. From months, and from years, we have been saying, 'we
will not talk to you unless you stop cross-border terrorism." And then, suddenly,
for the first time in 15 years, our Prime Minister goes to Kashmir and out of the
blue, says just the opposite! Now, we are happy that we should talk to Pakistan;
that is the view of the Congress Party. But at least, you must be consistent in
your policies. What is the point in saying for the last one year that

281



[22 April. 2003] RAJYA SABHA

we are not going to talk to them, and suddenly, out of the blue, saying that we are
ready to talk?! What has changed? Has cross-border terrorism come down?
Have the innocent people been stopped from being killed? Has the wailing of
widows stopped? What has changed?! The fact of the matter is, Madam, that
there is no policy to deal with cross-border terrorism. We have similar situations
from across the border, from Bangladesh, where certain terrorists, terrorist
organizations are being given help. The relationship with our neighbours, with
whom we had wonderful relations over the years, has slowly deteriorated since
1998.

That is as far as the external situation is concerned. Let us come to the
internal situation. Madam, as far as the internal situation is concerned, there is a
feeling of deep insecurity within this country.

And the reason for that is that this Government is squarely responsible
for giving an impetus to the communal forces of this country and to the castiest
forces of this country. Every other day, the Sangh Parivar talks about building of
the temple at Ayodhya. | remember, the other day, | wanted to quote the
Supreme Court Judgment. * This House did not allow me to speak for one-and-a-
half hours. ...(Interruptions)... A certain section of this House did not allow me to
speak for one-and-a-half hours, saying that | was misquoting! What happened?
The Supreme Court, ultimately, by unanimous judgment, said, and what it said,
you know about it. The fact of the matter is that you are dividing the people of this
country. The fact of the matter is that the foundations of a society, which can only
be based on secularism, are slowly being eroded by you. The fact of the matter is
that you want to divide and rule just as the British did. ...(Interruptions)...

SHRI B.P. SINGHAL : Madam, is he addressing the ruling party?

SHRI KAPIL SIBAL : Yes, this Government. ...(Interruptions)...

S1. BT M ([98R): d Ff Seve d e & ?

SHRI B.P. SINGHAL : Is he addressing you?

THE DEPUTY CHAIRMAN : Yes, through me, he is addressing the

ruling party.
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SHRI KAPIL SIBAL : Yes, this Government. And that is the tact of the
matter. And when an hon. Chief Minister who recognizes the infractions of the
law, takes one of your leaders who represents and symbolises fascism in this
country, takes him under his fold, you call the Chief Minister 'fascist’! We hope
there are more Chief Ministers born in this country like the one in Rajasthan, to
have recognized that people who will divide this country will not be tolerated.

SHRI B.P. SINGHAL : They go beyond law.

SHRI KAPIL SIBAL : At least, only those who first understand the law
should make statements like this. And look what is happening in this country!
Publicly, people are distributing particular kind of weapons which can be used as
weapons of offence at any given point of time, in any communal divide, any
communal situation. | asked the Minister of State for Home Affairs, the other day,
- | remember | brought up the Trishul issue - he is sitting here in this House - |
pleaded .with him; | asked, 'ls the Government of India not going to ban
Trishuls?" - because, we know of the fact that they are being distributed
throughout in large numbers, just because there are some impending elections,
coming-in November this year. The Minister of State for Home Affairs said, | am
not aware of any such thing! We don't have any such information to that effect!"
And this happened one-and-a-half months ago; | remember.

SHRI B.P. SINGHAL : Trishul, for your information, is within the Arms
Act. It is not violative of the...(Interruptions)...

SHRI KAPIL SIBAL : It is for the Minister of Home
Affairs....(Interruptions)... It is for the Minister of Home Affairs who is capable
enough to say, 'Yes, we will allow Trishuls to be distributed in this country.' Let the
Minister of State for Home Affairs have the courage to say that.

SHRI B.P. SINGHAL : Nobody is distributing anything which is illegal.
...(Interruptions)...

SHRI KAPIL SIBAL : | would like the Minister of State for Home Affairs
to say that, that they stand by the distribution of Trishuls. Let the people of this
country know what they stand for.

SHRI B.P. SINGHAL : It is not a question of standing
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tor...(Interruptions)...

SHRI SURESH PACHOURI Madam, when he was speaking, nobody
interrupted. .. .(interruptions)...

37t AR REM (Heg gawn): A1 R M9 T8 H3Terd &1 916t o @ d1fds
SIREIRECal
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THE DEPUTY CHAIRMAN : But even then, he won't be allowed to' interrupt. He
will only be replying! ...(Interruptions)... it o= <ITT , 3mmudh! WY geve &l foha
gl

SHRI, KAPIL SIBAL : The fact of the matter, Madam, is
...(Interruptions)... The fact of the matter, Madam, is that the secular fabric of this
country is being slowly eroded and destroyed, and what is being promoted is rank
communalism for electoral gain, and this has created a sense of insecurity in this
country, and without a sense of security there can be no economic development
in this country; you will not get FDI, you will not get any joint ventures coming into
this country. That is why you have never got more than two to three million
dollars. That is why, your stock market, which was below three thousand in 1998,
is now below three thousand in 2002-03. That is why you are not getting the kind
of money that you should have got unlike China, because they are able to
provide security, and you are not able to provide that feeling of security to the
people of this country. And what a surprising thing! In a State where one
community is being prosecuted under POTA, a whole lot of them are put under
POTA, and against another community, no FIRs are allowed to be lodged! The
people are being ghettoized. They are not allowed to go back to their homes. *
They can't rebuild their business. They are moving to other areas. What kind of a
State are we preparing for them? What is the impact on their minds? You
yourselves are creating a situation where because of the insecurity of the people
of this country, the consequences of which you are aware, you wish to use that
situation for electoral gains. Unfortunately, you got some temporary success in
one State, but were given a befitting reply in another State later. Yes, of course,
we have the other kinds of violence in this country. In Bihar,
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Andhra Pradesh, etc., the MCC, the PWG, etc., are there. You have got to deal
with those problems. But this Government does not have a game plan. Instead, it
started using harsh laws to deal with situations of this nature. My good friend just
now said, "It has to be proved to show that POTA has been misused". Of course,
my learned friend should know that in Jharkhand 38 cases of POTA, which were
foisted on the people by the State Government, were withdrawn by that very
Government. He knows about it. If a Government foists cases on people under
POTA and withdraws them, is it not a proof of misuse of POTA? The Deputy
Prime Minister said, for example, that one should not prosecute the journalist,
that is, Iftikar Geelani, because it was not fair. It is this Government that imposed
POTA on lIftikar Geelani and then withdrew it. It imposed POTA in the public
interest and then withdrew it in the public interest.

SHRI NILOTPAL BASU : They imposed it in national interest.

SHRI KAPIL SIBAL : They imposea it in the national. interest and
withdrew in the public interest. Then you say, we don't have any proof of it! You
have proof of POTA being used in UP and you are aligning yourself with purely
casteist forces in UP. The fact of the matter is that you are, by nature,
undemocratic. This Government is, by nature, not liberal. This Government, by
nature wants to disturb and destroy the peaceful fabric of this country. That is its
philosophy. But, of course, it will not work in the ultimate analysis, because the
people know what your agenda is. No matter, how much you try to distance
yourself from those who support you. One of your leaders would say one thing
supporting the Sangh Parivar and another would distance himself from the Sangh
Parivar. You want to create this confusion in the minds of the people, but the
people are clear in their minds.

Madam, there is only one last thing which | wish to say and that is the
problem of the North-East. As we know, in January this year, talks were being
carried out with an organisation which was prescribed under POTA. People were
called from abroad; negotiations were held. What was given to them was a dream
that may come true, because everybody knew that elections are round the
corner. Not that alone, the Deputy Prime Minister said that there was a plan in his
mind in respect of the settlement of the problem of the Nagas in the North-East.
He said that there was a formula in his mind. | read somewhere that the Deputy
Prime Minister should make it clear. The formula that he is thinking of- is a kind of
amorphous and autonomous State for the Nagas,
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unconcerned with the sensibilities of those in Manipur, Arunachal Pradesh and
Assam. Why? Because the elections were round the corner. Now, they are hand
in gloves with those people in running that Government. 'This kind of short-term
measures will never pay. Ultimately, if you agree to an autonomous region there,
how are you going to prevent it somewhere else?

SHRI B.P. SINGHAL : Madam, some very ugly insinuations are being
made by the hon. Member. | take strong objection to that.

SHRI KAPIL SIBAL : It is my accusation and allegation that your talks

with the leader Muivah were based on short-term political gains in the North-East.
That is my accusation and | place it on record.

SHRI B.P. SINGHAL : | have objection to the hand-in-glove part.

SHRI KAPIL SIBAL : Yes, you are hand-in-glove. This is my opinion.

#t R gE: RGEd Sff, 99 |43 off & SR o9 & fou WY 3o
BIFSY | 3741 7! M STR <18 |

SHRI B.P. SINGHAL : | have to make an object ion. .(Interruptions)...

SHRI KAPIL SIBAL : Madam, it is time that this Government started
believing in democratic values, it is time that this Government started believing in
the unity of this country, it is time that this Government should not just vouch the
concept of secularism but start believing in it. If they don't believe in any of these
things, their end is very near.

el SHAREY IrRUTe: HH,EH B9 A Rex A1ed 9 Ud uieie R
2 ...(Tagm)...

Y WRag e Riga: +

THE DEPUTY CHAIRMAN : Anything said without my permission is not
going on record, AEATTAT ST AT AT ... (FGLT)...
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# THOTHO SrEaTferdl : 8f, I8 I Ae! Pel AU | M9 Ig a1
UHaH Fel $el AR ORI &b JRHAT B SThR By ... (Jag). ..

shafa ST Y are et *

SUHHTII: AT AT SiT, AT YT I HRY | ... (FIET)... AT
319 Gre ST | ... (FFUTT). .. 379 3T IS STV, 8 81 1T | 99 SfST | 371
Il ST | 7T FHI & |

37l THOTHO STEIAT AT : STFHTIRT HBIGAT, BH T8 HATA B afhi IR
I PR G © | I8 HATI U U1 HATA & AT el SaTparnt A o)
PR TP, AR HB A PR BISH TP © | HHI-HH! AT 89 I8 Bob ¥l el gl
Hepcl 6 @il el § S S I BRI AT & Al Bl Aiabaraal A
SIEIdT 8 98 S WRBR Bl SHAR! & IT b5 ARPR P PHARI & | HBI&d,
QT T T 21, 2T I91Y AT, ART THRT Bl ABAT R FHAS H b 199 &
3T ARy BT UTel BT TR a7h daelll awh & A1Y-A1J ATEId dael MR awh
& Y- T AR, a7 3 o | WRIGR Sl SUdE, GATdde AR
3T aTE BT STH §aAT &, I8 U s Ule! Bl 915 & Sl 7 df fSaFeeRY &I Arar
& 3R 7 MUrdifres SIRIBRT BI AT & | I8 dgh b |9 dleldl &, IS Bl wIuT
JISTdT © | 37d® HI I Siefdl 8 3R I Add § SIHR WHR Bl 39 TWh
Tl &b oI HoIgR el 8 | sl f1F 27l # 89 ST YHTd 93d §Y < &
I UB 3BT YUTT TRIIdIE b ©9 H d¢7 | Heledr, 39 9 o9 39 & o9
ATl aruil RaTedr 8127 H AT 379 BloRex H @ AT, RYUTET 371 dgeb de R
ACHIDHY IGT AT IR T STHHT MTAT STd ST I & A1 IFHT RaTed? aie faam
T D! g5 I ST A1 & |1 1Y <1 TS | R i <1 18?2 ifep Ueb ATeiel
=TT TRIAGTS! ¥, MUTTAHYR F TFITdTS Bl TRH gAT 8D UR Yo Bl gal
TETR] fol ITell STq ST BIdT AT 1 IHHT G B 1, SHSP - B
S ST | Ueh TS UNURT BT ST §aTT | 3ATcids et o111 84 S axh SToxd T 1d+
gferd @I, 3o+t U7 Fferdl BRI &1 AT 310 BRI 1 I A8 Bl G+ o Bl
o SHA B BT BN | TS [ TSI Bl SToR &2 A Sl 7Y SRYR 3R AT BT
afidedTs & G foTed I & 31U¢ 81 & IR TS I AN TRE & , T o I
TEI & | Y ciparal 98 T U ATST g1 &1 Fad 126! Caiallol SuaTed o
| ¥ 9 Mcidparal & Sl AReR Sl Uy fPy gu S, T .U U © , SOlRIR & |
AT G YR AT B aRIR T SISl Dl el DR Bl &HdT & & | 519
g A1 BART THIG §aAT, SId 78 b+ &l g1 Al off T9 TR 9RA 9 I
TRE A TARI BRI DI Aol B B SToxd 2| SHRI ¥ 8 e O & |
YfeRT IR GRA SIRIY oI & | I8 §ARI S8l © | A9 31 STad 8 | 4RI
Ul CRlfeeiie CHIRTHE BIdT © | 89 QITRIF R dTol o [aR1e H R WS 81 I
g | 519 #R3 3R AT H "eTg gl al Al o 9L.U.ATL B dRE Iell IoTs |
g SHRIGYR 3R TR # FeAT¢ |ei ol §1.GH. 9. B dRE STl SoTs TS | 519
oot 7 FRIRA & 91 gU I faeell §fe B3R ITell SoT8 T8 | 519

* Not recorded
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I W 99 IRE PIvS BTl Al a1 g IR I7ell S818 s | JRaR 3 Redy i
forTe STt € 2 Siar & e, o iR gRen & forg gferd 9o a9 Y | IR I8
fereqra o) I3 I 872 B AT U1 HEYH Bl & b 3R § o1y H S <1 81
FHAT & T g1 <A1 7 el ? # S8f I 81 § 81 931 IR ARE A =1y 7 el | 31y
I 1 G oMY | QA A1 il S 82 et aRac 9l 81 glar? it 84
U} 37 SMEITHINGT B B8 < & B I T BT W H=A & g a7 =
AT AT & foTu 3tfeTer # I & , 89 S+ hISH BISex & U H THfId $HR o
g, o g9 9= nifdifedd TaifoRe o8 - STHT THEH B o © |

HEIS T, R I8 1. 14101, Ueh 31l BI¥ & | §HR A7 <1l Jord
gig St M. ELALY. b IR A B8 @ U | U B! B, goI-[edT dlex
RIIRE ®I-Y Sl g7 775 &Y, SHP! I XA H BH DR b [T 8 ARE B S+
&S oY | IR BRI U 1 2, He I, T O QT 9 <1 ) A yee
HAT STl SIRRT E SN @l ET g S I ID! GRa A s AL off |
mefil 1 S S, 31 1 & forg €1 €, 99 B9 A I3T R S1d 89 Id! A
S H T I & 1 9 fawd 810 € 19 319 SRIE H el T8l 8N, A oid gakt
S8 B9 Sdl A < § , o fog 9 ¢e 781 €, 1 9 et 210 € | =1 51t
AR ST Uep TeafhT & 9 a1 8 © [ S Tcad H, I i H ITh! B HRAT
g | ¥ 3mue! g Ared g b AR gt H a1y gH <fifTy, dEt i gferd @1 gt
qTell ATGHT TYP! o1 [T, TRy Yo 8 ath AIH! o el Blell & | fpadt
TIRTE B AT G I BR SMSY, BIRT AR [ ANMNSH AT AT 8 | 89N < 7 84
D] [rAT07 T TET BR A<l 789X S H § IS DI AT FAT T8 PR Febel ?
BAN TBT ST g1 YT T & | 37T Seh] I AR Bl 1 9 DI SToxd & | IR
§ 39 HIoT BT UeteR g, eI, 519 Ul H HEHR T, <A Brer @t @ oo
TER BT | 6! TR & 918 AR S0 a1d G B 31 § gall, Thellh s, Al
H 37 e 3 | fhg <19 dI0g® & 6y 3 T7 A7 WRAGE & &9 3 a7 A7
RIS Tgthest & hy H AT MR 519 781 79T 8Tl G o Ueb Ga e,
TR < T 21T © o for v & g ot I & vel v & g agf wwdsT ®
| T8l fpd A 3 A1s7 fs1 &R, {649 ave A g2l e o), b3 ave 4 Mdbe
R | RAdhe e IR, f5d e W Adhe AR & ¢ TS W HREB SAN Hul DI
chTe ST STl & , AW JRET Il Bl SHIC g1T STl 8 | S0 BI 11 4 d
RIS GRET Tt H Al Al STOR 81 & , T o111 3fR A1 1 S eh & , 98 B8NP

SO H IRIER © | IS, 9 Aol Bl 3R I@T Y I B9 GRel 9l - s
F I8 3 9gd 3120 1 f f5y 8 | RT-1R-f37 guR 1 a1 8 | R snddartaa &t
3iciep Al 9 Y81 & | ST T #i9g X8 € SR I (1977 M 9¢ I8 & | R g
AT 3 I I & For o< &1 &1 ST RaelT® die™ e € |

HEIGYT, 9§ AR a1 T UIT B G BT ¥ | T B 1T YA a0 BEl
1 £ 98 Taie Ua TN e & ot 6 e &, fei e, Rifdersse i & o
ffaet foradist @1 el wwerchl 8 | § S9! g @redT g fb 39 9 1 U Tl

DI AU
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T 271 I TTST BT & AT 3R U ST GI T ol b I AT BT T
& ol f dieT & qR H WA &l ST RET 8 | 99 oxh b fquer & i+ <reT &
Raerrs W T & wivT & 2| 98 ST B Afddbdla & 71/ IR 519 T Yold &
AISTaTl & Rl oI BIT &1 79 b 1 [T 7 3D RIATh 3frarst T8l Iars
|...(aE). ...

2t SR A9 SIS SOTS § |
#ft THOTHO SrEaTfera : MU 31l 7 B IoTE B |
it SR fsr: 921, SR i SeE B |

#f THOTHO IrEIATerT: S 1478 2 b 5id Uo7 & Alorami Bl <Tel
H FRUIR a1 T 79 {6t =1 smarst 81 SoTs | M & Als/ i bl IREAR
fpar T, fAdl 9 ST 91d 8] IBRMY, R s RE & 918 Sid IO
R 3R HERTE H @l ARWIR 8 & A1 88TeR 79 11| #eid, 98
BIETHR S D 7| S NS -372 T 11 BT H T BRal AT, Sl qreh]
ATRIATE B! g1 B 7, TI-FRue @ 91 a7d 8, & -FRue & 919 ad € iR
APeR 41 &, I AN 9 B8 X8 ¥ & 59 I DI d8 BRI ASI1ST, 9d & TR H
$TIA P! GRMER T ToR A @1 1Y | 9 “TTST” IR gAT Al &9 &<l H 9,
SHITY I8 3T AT 3R STEUIST UTd g3l , 89 I 4 81 ©, <l 98 A<BT A8l o |

37t STsaR s o7y o g A 972
1 QHOTHO SrEearferdn : H A1 <141 <TgH o1, #-1 a1 Bifsu

it wfte Rysget: 3T =1 S A5 & 919 SoRiT , 519 319 |7 § 97
M9 7 AT § B 979 SSTS 2 3MTY (U1 e o) W ga1 ST |

it THOTH0 SrEarteran: Hiuct RisTl Sil, JAYD! WIS Il T8l 2, 37T
I qh WIS 71 faeel & gATdl T SRT BRI I |

<Ifep= 3y gaTgY f 31T 7 Bt rarst SR 2

2 TAOTH0 SrEatterar : H o1 31t 1 IST VBT g | 3177 YU BIc B R
FHERAE o 2, 3T @ NfIT i BIS &Y 39 I IR 31T 79 foram &1 2 |
. (TAUTT)..... H ST AT A1 TEI I Fball | ATID] a8 4 febTerepx fazget gl

st et Riegat: e =721, T gdrsv |
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5.00 P.M.

ot THOT0 Sreefarfora: wie af agd A & | S1q H =1 b Serell B,
&TH P MeTH BT T, I8 Wl Wi 53t 7 & I 9o+ IR 3MMud! Tdheilh 8T |

37t Hfter et : 781 431 dHel b T8 8l |

3l THOTH0 IFEFaTferan: 59 319 $9 91 Pl ST B & Al A b
“TTST” & TR H 3MYPHT RIT TATe AT 3R “UIer & IR | H-T T 22 HBIedT, 314
RISTRYTE B Gob AT AT de Re] 2l b e[l aRepi &1 “dier H 9l 78] da
PR I ? T8 IORATT & I HAT BT He % “UIer R T8 o] HRa ? ARG,
“GIET Pl Bl YTfTame = urd fhaT & 3R I Sl Bl AR HRAT & | 379 R
DI TS B AN el B &1 8 A1 I & oIy Igi W T8 731 H FER 87
AEIGAT, I} T AT Aag HE Ve U & TH0g0f10Ts0 & eilex S9 & A1
T g TS | M9 I 7 IRGAR | YT BT fh THOUHOOUA0 & eilex S
fEger &y a@f S8 war =it St & garerd af |, 98 SifhRiaa M off |
IBI 8 HATed A JeAThId B, g8 TBRIIe HfET oY | 31d T8 7% yRIee &
¢R RIT DR T ? T8 oIY URIele $ faear aeit | e wi 17? a8 oot 20
[Tl | 18R T8 & 31X 20 AT gl o2l YRIAC BT ST+ ST H &l gafl o,
fopr R 7T e 3R ITo1eT URIere fop uret & et 92 It B 3 Tolld B
g BRI © | ...(AYM)... § I8 T8I Pg &1, I8 Al SI0dI0 H, RIGRI 7 3R
AT IR AT & | 3T g1V b TA0THOI0THO P ATS AT BR dTel B A
3R TA0TH0AI0T0 | 91 B & forg S BHST g1 775 off, 98 fory 7 9118 o,
fora WReR 7 997 f? 39 W A1 HR IRV fF fhd TR 7 98 BT 9918
TET BT oY ? SN AR A Id —AHSIHR iy fb T 37 7olld B9 272 B 39 Tlld
DIg &1 Y&dT, S 1 91 A 9od €, 98 $AT GHl 8 § ST 6 7eRTeT famHanee
BT TR 7| 39 IRR TR SI9 IRATET §8HR hdell <1 AT al gar o & a8 a8
faspaTiacd &1 I8 o1l IR &1 HT JeTe #2301 Ug &1, TeH3l us H Sl i
2, I@ A, Sl 31U it waref # Is el 8] B <cil| 59 319 9 o 31
HE! el BN 3R S1q IS TART IS A I8 Tid hael T, TA1 78 8 | 5 981 &
R UREE R

HEIGAT, §9 9 SIh] B 1 BT § 3N §9 19 SIH] A ST dl ARG
AT BF U FeTTHAT WRIT 8 3idhdls &b HRI, T YIgd TEHAT DR §
fiddhare & BRI, Yeb JHAT W1 € JAldbdls b HRT | 93id (78 ST & A1y
F1 gferq 21 &f1? goic g% PR Al I7d U1 TR TS T P! & Al 59 99
TSI IR = R B ST € | T8 HATTd Dl 812 Y A 81, 39 IR =] DR
P ST © | 3MMYP A1 JOd Sff ¥ 31 S a7 DY, WE a1 DY, Tl AnfaR=
B BT 3R SATST Tl DR & <l Sl TS A1 9 b A &, SHBT AH]
P Bl I W B G P ARG TR B STaAdR SAS RN B Hie d
PR T PN |
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BT, 3MAhdlg 3TN S P I U fIheTel 3U oy Wl 2 | I8 R
PR 4 81 81 dfeth 8 AIRTE IR S 371 B of fofd1 & | H Yehdrl g 3iiR 319
AR ABfergd & HISAl A W Hedl g 6 ST I WY YHurl &, R gasM™ B
STORA el B IEaTE B WIaHT 3R faet iR femmT # € 8k fremen Afgaa g ar
Hdg BRI BN 8 | Bag fRadl g 82 Bag WRAAT & g 7, faedt
giferfeare aIet &1 T2l | A1 S IIST DI AH & gY 89 8 HATd B dThd bl
FRTHT QTU, SHH AT SIATH 10 ST 6T BT e gof a1, Rt fop=ay
P THS B Ot H 9 B D 91d T8l 8, AR deThaR B 910 HeA1 aney fb
P T8 ¥ B9 SUH GUR & 9 © | AR & Sl 9 §€ $R o, Foll < o7 9 &
ART AR 1 B, STh] §H I DI GEIURT § AThR [ TRE I IThT
STANT B Fhd &, SHP o7 fY g4 e a1y |

TEIEAT, UfeeH d9Tet # dATId] & A 81 I8 § | BRIq 58 AN 59 A
H TS U T | 91 UG W gAd dASdy, R e gRyg # ord § &R R
THUAY g4 2, AT 9§ QHYT g € | 9leR 98] &, IR SMTYh] SR fead
BN, I HSWP 8, 981 Bl T FARM HHIYA JHIAUD ¢ , 981 B! gfer
HHaTID 21 37T T 81 X&T 8 T817 HX9 9149 §IR A Bl ARTE JiR STRI e
T8 B T 71, SERA A BT et 7497, 3R A1 IR K7 AR 7 YuR g1
P & I BRT 3 SIThR I BR ATl UR &1 STell AT & fob A2 YR a9y
| 3TYDI TS 3T 1 Bl AT A g b Il o ST | ... (FFLT)....

SHRI JiBON ROY (West Bengal) : Madam, he is discussing about the
States. He is allowed to speak-, but | should be allowed to respond.
...(Interruptions)..:

SHRI S.S. AHLUWALIA : Why? Are you representing the-West Bengal
Government?

THE DEPUTY CHAIRMAN : No. Your party has already spoken.
...(Interruptions)... Please sit down. ...(Interruptions)... Please, take your seat.
...(Interruptions)...

SHRI JIBON ROY : He is at liberty to speak, but | should be allowed to
respond. ...(Interruptions)...

it THOTHO STEIAToraT: B ISAT, HT U a7 [ 19 i o, AT H+ I
< Pel A1 {6 3Mcddbare, AFHdE, IYATS ...(GL)...you represent all the
things ...(Interruptions)...

SHRI JIBON ROY : Sometimes here, sometimes there. Sometimes
there, sometimes here. ...(Interruptions)...
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SHRI S.S. AHLUWALIA : | have the capacity to go here and there. You
do not have the capacity to go here and there. ...(Interruptions)... It is your
handicap, | cannot help you. ...(Interruptions)...

THE DEPUTY CHAIRMAN : | do not understand the language. Please
finish your speech, Mr. Ahluwalia. ...(Interruptions)...

#} THOTHO SEFATTeraT: FEIS T, AFIATE] HRYFRT UIST &b FAHAE A
H 95 3701 ARE W A g Hlh TTSAR | bR gepTeld dh H1 ST H UST 6 |

it Sfte= 1 9 9 oMy 3T farfoR ot 981 ®=n1, H) T8 Sfia

I3

SHRI KAPIL SIBAL : | must compliment West Bengal for the good
education that they have provided. ...(Interruptions) ...

# TAOTH0 IEGATTOrRIT: HEIAT, I8 U U1 TIRE HT GRS & | I8
ST J@IC Bl X aRE Wierdl 8 {6 g8 fhd TRE 9 ... (FagM). ..

it Sfa Y/ 39 30 ATl H BIRET R B 8, Afps Widd ol 9Ty |
39D Ui G TS ... (FIET)....

THE DEPUTY CHAIRMAN : Ahluwaliaji, please speak the language that
| can understand.

2 TAOTH0 SEarferan: § S &8 81 g (b MR g8 gad] 99T H 78
HHEI & Al Sd! ATGHTST H FH ST § ... (FaGH)....

THE DEPUTY CHAIRMAN ! Okay. -Now, ...
SHRI JIBON ROY : Madam, ...

THE DEPUTY CHAIRMAN : Please. ...(Interruptions)... Mr. Jibon Roy,
will you please sit down?

SHRI JIBON ROY : He is speaking about my State, and it is the Council
of States.

SHRI S. S. AHLUWALIA : Yes, it is the Council of States. That is why |
am speaking about it.
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SHRI JIBON ROY : If he is allowed to discuss the law and order
situation in West Bengal, then | have the right to respond.

THE DEPUTY CHAIRMAN : No, you haven't. | have not permitted you.
...(Interruptions)...

SHRI JIBON ROY : Madam, | am on a point of order.

THE DEPUTY CHAIRMAN : | am not permitting you

SHRI S. S. AHLUWALIA : What is your point of order?
THE DEPUTY CHAIRMAN : Mr. Ahluwalia, just keep quiet.

SHRI JIBON ROY : Madam, since this is a State subject,
..(Interruptions)...

THE DEPUTY CHAIRMAN : Will you sit down? That is my reply to your
point of order. Let him complete. ...(Interruptions)... Please sit down. Please
continue, Mr. Ahluwalia.

SHRI JIBON ROY : Madam, | should be allowed.

THE DEPUTY CHAIRMAN : No, | am not allowing you. Your party
Members have already spoken.

SHRI JIBON ROY : | have not spoken.

THE DEPUTY CHAIRMAN : Doesn't matter. Your party has no time.
Please sit down. Thank you very much.

M TAOTHO IEaTferdT: FEIQdl, 4 S@ 3 B Bl G b A
...(TE)....

SUHTIRY: 319 3T WH HRY 1377 3 Q%Ifhl-ﬁGIIENW\ﬂIQQ‘II I

3l THOTHO IEalferan: Heledl, § W $HR dlell I HE 8T §
...(FEET). ..

THE DEPUTY CHAIRMAN : If you are not going to be serious, then |
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am going to close this debate. So, finish your speech so that we can finish the
discussion today and have the reply tomorrow. There are still many Member who
have to speak.

SHRI S. S. AHLUWALIA : Madam, when we are discussing the working
of the Ministry of Home Affairs, we must talk about terrorism and what is the type
of terrorism. And as | narrated in my speech earlier, | mentioned that it started in
the name of Naxalism from Gopiballabhpur in Naxalbari.

it Shae I: JT<ST HIYUT § R 9 377 ... ([IET). ..

N TAOTHO IEATTor: 81 I YO 3N AT AAqAIG Il SASpT 4
foreare 7€t T | AEIGAT, 981 W) 21 7S B GATIC b A BN © | 98 I 18 |
20 EOR ST Bl AL YO BIsd Tl & AU 77 3R I Fed € f& &
SHISHT DT SIS iR YA 8 & | U d81 Heb S € | ST 77! el SIdl & b s
& AT Dl gy & forg Hex | W7 Frferdh wikt 5f Sreeht o 3 ved 2 o 7128 |
AR &l i1 B 7, e iR we R & rgaR a8f W w8l o ¢ {5
19 6 ¥ee RiFafres 7 #4o1, Fex g+ I BN 98 18] A Ahdl | 99 d&
T T BE, HeX I8l A BN T8l TSl FhdT iR I N R aRE & 981 ')
...(FAET)....

it S IR FEReC §H TS BT .. (AYT). .. IMID U heIScH
T8 € I g9 aYall, B 9IS B ... (FIYT)... MY Ht I et # dheve
PRI, dard die ) A 39 ERAL..(FAGH)... UGG g91d 9 9 379 8RAT
..(TET)....

THE DEPUTY CHAIRMAN : Please sit down. ...(Interruptions)... Please
sit down. This is a discussion en the working of the Ministry of Home Affairs. If he
feels that some people have been terrorised,-he is expressing his view. Your
party had the time. You did express your view. Let us believe in democracy; that
everyone has his own view point. ...(Interruptions).. Now, please...
(Interruptions)... Now .don't... (Interruptions)... Now, please sit down.
...(Interruptions)...

SHRI JIBON ROY : Madam, we believe in democracy...
THE DEPUTY CHAIRMAN : What kind of democracy is it that do not
allow me to speak? Please sit down. ...(Interruptions)... Take your seat.

...(Interruptions)... It will not go on record. ...(Interruptbns)... What are you
speaking for? You have got a habit to speak. ...(Interruptbns)...
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SHRI JIBON ROY:*

THE DEPUTY CHAIRMAN : Then you better not speak in the House.
You better speak outside. Please Mr. Jibon Roy, people speak in this House for
record, for posterity. If you feel that you don't want to speak for.record, then you
might speak outside. But don't disturb the House. (Interruptions) Please don't
disturb the House. | say, 'don't disturb the House'. Don't comment. | have not
allowed you. | have not permitted you. (Interruptions) Mr. Ahiuwalia, please
conclude.

SHRI S.S. AHLUWALIA : | am concluding, Madam. 519 57&+1 # # 3199
ST G, BRI FHLDT BT TE 91 B A2l ST AhdT fh I Sl UIiHD
ATBR & et ¥ YR TE1 & 3R IHD! I1d I8T IR IS R I AN AB-Clh
PR & d g8 R BRI B S TNIE P AT H , T§ A SN o} ®
... (). ..

SiFreht A ARead): o R IR fRgea # wEl v R s @ e A
TS | I @1 I8 E ... (Jagr). ..

it R+, wehTeT Ryget: 319 |HST A I8 A1 3@ & & ... (aegm)..
THE DEPUTY CHAIRMAN : Because there is no time. | have to finish the debate
today itself, and there is a reply of the Minister. ...(Interruptions)... Mr. Ahiuwalia,
please conclude. You have exhausted your time, Tfelq ST WH & U |

Y THOTHO Srecianferan: feH, sifesiaer g & f ... (Faam)...
i} St

2 TAOTHO FEGATferdT: Siid d1g, SRT U 3T | I Sl 8AR B~
IR 3G HIADIL..

THE DEPUTY CHAIRMAN : Now, don't discuss about him. | am not
allowing. It is not going on record. Anything other than the Home Ministry is not
going on record.

* Not recorded.
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4} THOTH0 SrEqarferar: S Sl 91d Fel 2, *
it daimR ga@Eoi (ufeaHt demer): *

THE DEPUTY CHAIRMAN : Mr. Ahluwalia, you conclude your speech.
...(Interruptions)... Will you-please stop it? No, | am not allowing you. Nothing is
going on record, except the debate on the working of the Ministry of Home
Affairs. Don't talk about other things. It will not go on record. It will not be
reported. ...(Interruptions)...

SHRI S.S. AHLUWALIA : You please.ask them to stop giving the
running commentary.

THE DEPUTY CHAIRMAN : It is not going on record. He is not bothered
about that. If nothing goes on record, he is very happy. You don't worry about
that.

# TA0THO SrEgarteran: weiedl, § Rk g1 & Her @redr g 6
ufegHl &9 3§ I YARId 6 gA1d 81 8 © SR 98 ... (agM).... Feedl, H1 I
I8 BT © [ A BT GeENA H? 9P BTold GIR & ol § A1 39 W I
1 3R ISP a8 H§ ATIS AL A T8 H3ll I HRT PR § (& ufegHl et o
59 fRURT 1R |& &1 37a7d a1¢ {6 =T T4 8Telra U1 81 %8 © & i f7kie &
JETId § AT ST AT & b Jardd § gAd e & JMUPHR 814 fofg Y,
P! oo T8I &A1 ST T 8 | dIe ST @l AR 1 bl @l 8 & 781 | 1 I8
ST ol fHaT §aT & SHH b BRI B e DI BIN, Tt HARY TP ATe+ |
T8 H31 I 198 & fh I A& BT 1T IR |

SHRI N. JOTHI : It is not only the DMK Members and .the AIADMK
Members but other Members also quarrel. ...(Interruptions)...

SHRI DIPANKAR MUKHERJEE : That is a wrong deputation.
...(Interruptions)... That is the problem.

THE DEPUTY CHAIRMAN : Let the lady Member speak.
....(Interruptions)...

*Not recorded .
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SHRIMATI N.P. DURGA (Andhra Pradesh) : Madam for having given
me this opportunity to speak on the functioning of the Ministry of Home Affairs.
This is the first time that we are discussing about the working of the Ministry of
Home Affairs after the attack on this great democratic institution on December 13,
20C1, and attack on the WTO and Pentagon. We have discussed the overall
internal security situation in the country earlier.

Now, the world's 'security map is changing rapidly and moving -towards
unipolar world with a few countries dictating the course of action Iraq War is an
evidence for this. The multilateralism of the U.N. mechanism is being marginalized
and bypassed. This polarisation has a direct impact on our internal security,
resulting in disturbance in the country. Madam, with your permission, | wish to
concentrate only on some of the areas of the Ministry of Home Affairs.

Madam, there is no respite to us on cross-border terrorism and naxalite
menace in the country. If you just look at the last year's incidents, this will
become clear. There was an attack on Raghunath Temple 2002; Kaluchak
killings took place in April, 2002; there was an attack on Akshardham Temple in
September, 2002; there was an attack on the Amarnath Yatris in August, 2002.
Last month, there was a massacre of the Kashmiri Pandits at Nadimarg, apart
from umpteen Naxalite attacks and abductions. These are just a few incidents of
what is happening in the country.

Madam, first | come to the Left Wing Extremism in the country. This has
become one of the biggest problems to all the States, which are facing this
menace. There are as many as 12 States and more than 50 districts in the
country afflicted with naxaiite problem. The problem is, earlier they used to limit
their activities to some pockets of some districts. But, now, they are spreading
their tentacles rapidly to other parts of India. By spreading to new areas, they are
consolidating their old pockets.

[THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) in the Chair]

The other important point is, they have the Ilatest weaponry,
communication systems and modem techniques in attacking. But, as the House
is aware, the States are reeling under severe financial crunch and hence are not
able to equip its police force effectively to root-out extremism. Here, with your
permission, | would like to mention what the Government of Andhra Pradesh
one of the affected States, is doing to reduce this problem. The
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Government of A.P. has been persistently requesting the P.W.G. to lay down their
arms and give up violent activities and join the mainstream. It' is giving cash
incentives and employment opportunities to the surrendered Naxalites. Last year,
the State Government held three rounds of talks with the P.W.G. And, after these
three rounds of talks, the State Government has decided to talk directly with the
P.W.G. But, to utter surprise of the State Government and for the reasons best
known to the Peoples' War emissaries, they withdrew as mediators. But, still, the
Government is striving hard to bring them to the table to find out a permanent
solution to this problem. The other point is, since the process of dialogue started
on 5th June, 2007, the PWG committed 88 offences, including 70 killings and are
involved in kidnapping for ransom in exchange of Release of their "Annas" -
"brothers" who are in jails. Recently, they abducted four police officials. But, after
strenuous efforts made by our Chief Minister, Shri N. Chandrababu Naidu, they
released all the four police officials from their custody. He has been requesting
and appealing to them to give up violence and has started exclusive schemes for
Naxalites so as to help them to enter into the mainstream. These steps are
bringing some change. So, to tackle this more effectively and efficiently, the State
Government had submitted a project to the Government of India. There are some
components in it. All the programmes that are envisaged under this project are
meant for the welfare of Naxalites and the Naxalite-affected areas.

The State Government has requested for an allocation of Rs. 1,096
crores'for taking up intensive and developmental activities in the tribal and
Naxalite-affected areas. Hence, | request the Government of India to accede to
this request sympathetically because it serves as a shot in the arm for the State
Government to deal with the situation effectively and quickly. The other request
made, by the State Government is to ban Nitro-Glycerin-based explosives and
introduction of delayed action electric detonators and slurry-type explosives to
prevent the dangers of landmine. Hence, | request the Government of India to
ponder over this very seriously and immediately ban the Nitro-Glycerin-based
explosives.

The Government of India has constituted a Co-ordination Cell in the
Ministry of Home Affairs, headed by the Home Secretary, to tackle the menace of
Left Wing Extremism. So, why cannot it take a similar initiative to engage the
extremists in the process of a dialogue for a peaceful solution to the entire
problem? | strongly suggest for constitution of this kind of machinery, so as to
deal with the problem more effectively. | also strongly demand for
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modernisation of police force by giving them the latest weaponry and
communication systems, strengthening of police network, speedy disposal of
cases and the immediate implementation of the POLNET Project. | think, so far,
the Government of India has spent about Rs. 9 crores or. this project. | would like
to know how many police stations in this country are. going to be connected,
under this project, by the end of P003-04? The other problem is the States are
not able to reach the root because of lack of specific intelligence inputs with it. |
feel the Intelligence Bureau will play a greater role here. So, | suggest that the
Intelligence Bureau, in co-ordination with the Bureau of Police Research and
Development, has to draw a detailed action plan for training the State police
personnel in the naxalite-affected States. Othen.vise, the socioeconomic
development of these States remain standstill.

Then, we have a foundation called the National Foundation for
Communal Harmony in the Ministry. | do not know where the Foundation is and
what it is doing. The main aim of this Foundation is to promote communal
harmony in the country. | would like the hon. Minister to reactivate this
Foundation and make the objectives of this Foundation more effective. | would
also like to know from the hon. Minister as to what this Foundation has done
during the last two years in maintaining communal harmony in the country.

Another most important role that the Ministry of Home Affairs has to play
is de-po'iticisation of police force. For this, Padmanabhaiah Committee was
constituted in 2000 to identify the challenges that police would face. The
Committee had submitted its Report long back. What has happened to that
Report? What measures that the Home Ministry has taken on the
recommendations of the Committee? How many recommendations have, so far.
been implemented? The House would like to know about it. Then, the recently
held Chief Ministers' Conference on Internal Security has emphasized the need
for structural reforms in police. | would like to know what are the structural
reforms that the Ministry is thinking of in this force?

Sir, we have been hearing about setting up of the Federal Law
Enforcement Agency in the Ministry of Home Affairs for sometime now to deal
with certain categories of crimes, such as illegal immigration, drug trafficking,
sedition, spread of dissatisfaction against the State, counterfeit currency, funding
to terrorism, etc. | do not know what has happened to this idea. | request the hon.
Minister to explain to the House as to what has happened to that proposal.
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The Government of India has decided to issue the Multi Purpose Identity
Cards to its citizens for quick identification and deportation of illegal migrants,
apart from other socio-economic benefits. | understand that the Ministry has also
identified some districts in some States. The Ministry has also identified some
districts in Andhra Pradesh to start this project. | would like to be enlightened as
to what has happened to that? Whether any action plan has been formulated for
this purpose. If 'yes’, what are the details of the plan. | would also like to know
about the amount that has been allocated for this purpose in the current year i.e..
2003-04 for Andhra Pradesh and the districts that are going to be covered in
2003-2004 in A.P. | would also -like to know whether any time-frame has been
fixed to complete this project. If 'yes'. the hon. Minister may kindly explain this.

So, Sir. there are some of the issues | wish to bring to the notice of the
hon. Deputy Prime Minister for his benign consideration and necessary action. |
request the hon. Minister to enlighten me on the queries raised by me while
replying to the debate.

With these words, i once again thank you for having given me this
opportunity to express my views on the working of the Ministry of Home Affairs.
Thank you.

0 I WY ([NBR): AFFIT SUQHIETE Sil, | 37U+l uIe] I
ST &l 1 SR W 8 HATT b BIRIBRYT IR 27l H AN ol b [o7Q WSl oMl g |
HEI, 39 HATCI TR YR <%0 BT JRET, 27 B Tohdll 3R ST, 27 H 31 3fR
<M, AIETRIe | IR 9g I 991U @ &l a2 | I8 3Tl a1 &
o TR YU RFATRT B R B 3§ YR 7RE A% 21 & | 39 GHY < B
GRET B RART TR 3iR 3= rdrorias 8 | 21 & |91 9l H AR rcidhdra
T | SR-BHIHR I IeY SRS, 71k $3¢ # 3Rl § | 9 F FS IS4l A
AT, dreeoll S amefl el @t f&ae fifaferat 81 %€ € | 59 e
T 3R ST G-I Sl $9 <2 WR 8, 39 ARYTRIS wfthdl 4 8, S <91 4 fafr=
ga] YRR &b dH YA-WRMET, HR-BIC BRIGR Y] AT A1 ATedl 8 |
G, A4S HaT TR IMIHdrdl el §ofl, BN &S oidTT Weig gYl I8 <=
ITD! BTG DI YT Ta| Febell| AT T8 ST I VLIG] DI IS W I &
g el # ot affcare] 89cl gU S | IR-IR PR 59 Q¥ Bl AT ol &
o acepaTfadl uR i fhar sme, FRiEr fear S e € | AR Ue & 91
Teh T 81 81 © | 5TF PR H USh-Udh a7 3 dIGII-<IGRT AT DI AIRT ST ET
g | FAffera=T 4R ST %2 € , BISH AR ST 8 & | TF1 o7l & b TRepR Bl gail
dTehd o &b drgo(e Wl Pls IR T8l el 81 & | A 98 < b 3R
ST aTal BRIATE] 81 AT S HLHR S 15T H SATcibaral I TR CRINH 8l

| FEIGY, 3TN
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Td & ST H gAOIT Bl AT GRIHT 41 & 31 il Ive 4 G4 78! o © 1
PE! H 98 §9 T8T © | 981 TR SO B BRATgai 81 I8 § | §HP 3felal Al
B8R, 3T U9 SR Y § 981 TR, dieeoll O W8 oaR 69
FHRIAIRA § & §U 7 | 99 W FRIF0T & 3 I8 TWHR BIRET o) 1T 2 |
faER M ve T 0 © o oo ol A4 39 9aR & 96 Afkhd € | f[ER
ARBR 1 &HAT B AFAR I TR FRIFT PR 8] & 3R S &5 9 Sl SaeqHe
& B g ITDI | ST ST BT T TR I8! ¢ | TR el 79+ He A f9gr
TERPBR TR BT AR HA 8 | TAY TRBR A Bl &1 Bl A1 g AR
T I[E HATAT B Sl T AXBRI F SAD! SMATIBATAT o AR [SHISH 3Tl
g, 91 IR 41 faemR A1 A1 3R 978 WRYR #EE HRA! ey | Heled, HA v
HIYOT & UIR¥ A $Hel AT fh 39 < H AADharg & 37edl T G| avE Pl Sl
3<iaTe U IB1 €, IE & AT WAfhdl §IRT YaT fHaT i 8T fcidarg |
9 S A B T W16 B Sl fafe= gmt & d=, A dueml & 9 THed iR
o1 BT © | I8 U o FRUer 991§ | g9 PR g9 sifde &1 giare g,
9 Q9 B A B | T gTIR! Bl WH BRI b (Y A SIS Afhdl
TR TIT9 &3 & 8 8 | 89N 919 ot R 71E € 1 onft same f= e gy o
ORI H 57 AT 2Afhal 7 Sl G B Blell Well, TSR SYATE! BT Deotaid
BT, I<d ¢, AfeAlal. .. (FagM). ...

i} STA=I AT TR (PORT) : ORI DI BISHR d1d DI | TR §
DI G DI Blell a1 el .. (g )......

1. M 39 SR H Sl 8 BT, T 98 ToAd 87 .. (FIeM)...... I8
T8l @1 8 AT 31 Re1e 81 4 Sl H8 W81 § &1 98 T 87 ..(Jagm)....
3119 g1 o H ST 91 &1 § 98 el 87 91 a8] A 81 9812 Y&l gIRI A
DI G ! G817 AT AR+ Peeldid T8l BRIAT? ... (FTL).......

THE VICE CHAIRMAN (SHRI SURESH PACHO' JRI) : You please
come to the point.

0. YW 9 WSRY: 39 AUSIRIG Afhal 7 F<r | 9 & forg, o §
S % fTy , Io7-u1e U & foy JoRTd # FETY |l 1 g7 gu i | st <fib-
IR I H A BF aTel § | Y ORI Bl Sl TRIRAE § 39 99 Il 3
QIERTT AT8d © | 3741 TR H reget 91 o1 8 € | F2re)el aeT & Hrdepd |
TSDBTS UTOT, SHIG Phel™ aTel WV Y S I2 & | HeISAT , 39 < BT M
i, Ul 3R SRIUST Bl §7 IHIE HheA drell RhAT I, THR AR For
ot arell IFHAT I T TST WaxT 81 59 RIITh HIRATS HR bl ATTTID]
g 1 98 A1 d BRI Sy o &) IR$R 39 <9 U, $9 XSy UR ITAT HRHAT
Tl

301



[22 April, 2003] RAJYA SABHA

ARG, H IISRYM TR P g9d1 <A1 A8l § b I8 Hior GrIfsar ol
RFER fHar IR 9 9 < fhan § s9d U Yo WReR Bl g=gdig <1
TTEAT E | T T AT B ST IR H ORI BT TFAURIE I AmEd ©
TSR Y &R BT G F T 7 218 & | QY A1) B} ST o 3fax Sg & | Q)
QRN B oIt H §& =T A1 S g &b T W, fEg-gaerm = & 949 W), e —
SIS & M TR TS I el aT8d & , 91 DI 1e1 ared © | J <9 & YUiaas
T, ST S AT TS AL |

TEIGY, B AR & 3feR a1 TR & 3iex $5 T oIl € i
S P ST Pl YR fIedT & 17T 8 | AR Y8 WRBR 18X AIISS 31 8] 8
| ¥ 9T ARl § 6 TRHR HLd).371E B U uifetfedd SeHe & o9 A SwHTd
PR IE! 2 | BAR G o M1 Aegel &1 ol T9Te St &b RaeA B Jbad SRR
T 1Y | 7€ St AT AT | G DT Sl AN & S A g7 T Wb b
I A o1 waTe St b Raetr 81 el v ot <] u1e St @l g IR Siel
HSIT 7T 8 | BIC H GhaAT gl J81 & | fI8R B ST ol yR1 fagary & & g it
Y € 3R 9 (eI 81x gl A81e Y, 39 ARPR BT Rt Ud il Tl © | 3T
HTe Al FHT BT 19 AT Tl & AR AR I H A 8IS © |

JoRrHTafer (&1 G YR : 37T Bhefs BN |

1. IFTE HSRI: H Dbl BR BTG , HBIed , 9% Yo FAC I I & |
-5 191 4 g9 gU € , S gA1a U E , S RASAT H ST o I8 IS Dl
JoT § q{ ORE TR fGA1 § 1 319 T o RE1 © b I arelt g g7h fofg
dicye] WIfed 81 AHhdT 8 | Aoy ABlqd, §1d! a1 HRiHA © fb v a9 4
AYETIRI® AT 1, fe=g-JAAH & 1 UR A gelbRol 81 | /IR ST Sl 19
AT & SHBT S S DI ST ST § | ST9 <27 Ta1 897 a1 I by ux 1ol ot ?
T B ST g2, T B ATIRS T2 a9 I S WR H IS BT | 3Afery § *1mach
1 | 72 el d1ed] g (5 I8 Vs g FRUE 331 8 MR 31T 379 H1al A ST
P §I9 SV | ST 3R SMYD] AT 3P BIAT Dl GHG BT 2, AT 3T v SIaRT
IR | R <= P &1 B 1T | Slich BR, AYGTID GA DI 3T H i v,
IT-HATE B T H b PR, R 3MY TS HRAT AT Al 9 < DI ST
geied T Bt | g=IaTg |

MESSAGE FROM THE LOK SABHA The
Appropriation (Railways) No.3 Bill, 2003.
SECRETARY-GENERAL : Sir, | have to report to the House the

following message received from the Lok Sabha, signed by the Secretary-General
of the Lok Sabha :-

302



